
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / ')_ '?0 S"' Dated: 0 \ \ o \\ "'yD \ 9 I \ ) I 

It is hereby notified that vide High Court Order dated .2 <7.12.2018 

Mr. Aadil Hassan Malil\. 
S/0 Ghulam Hassan Malik 
R/0 Soibugh, Bonpora, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,...---, 1 v-;::---:-· ,. \ ~ k
, 

(Moh~mm a n Beigh) ~\ ..... , Y 

No: lt ~ ~ 1..~-~ \ ( L·rj)ated: 
\ J Joint Registrar (Admn.) 

c\ , o \ , 'rn \~ ~ ]':)_:-::~ 
·- "!.>tl fl.-··· Copy forwarded to the: 

1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the ne>-.i issue of 

Government Gazette. 
4. President District Bar Association, Budgam. 
~In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Aadill-lassan Malik, Advocate 

...... for information and necessary action. 

J
-:' .R t.(A ~d v-::::)~t 
omt eg~dmn . ....>\ 

~-

~\-? J 
,_ -~::?\ 

·.3>,\r..v-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / 'l'2-,~ Dated: C \\ t\ ~ \ 1\-o \~ 
It is hereby notified that vide High Court Order dated 2 ~ .12.2018 

Mr. Akshay Gandotra 
S/0 Ajay K. Gandotra 
RiO 216, Sector-1, Lane-2, Adarsh Enclave Ext. Trikuta Nagar, Jammu 

.._ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-6731201 8 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ' 

__.., . L.--. ~~I( 
(Mohammad Yasin Beigh) · 

\ 

Joint Registrar (Admn.) 

C)\ e' \~a ~/ /, 
\ \' ~~ ,, h,_._-Copy forwarded to the: 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Akshay Gandotra, Advocate 
...... for information and necessary action. 

r~· ~ ~~,~\)/-IK 
Joint Registrar (Admn.) '3 

~·~ 
~l' ,,_... 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -+l __,')__=--..:~~{a=--- Dated: f)\ \ c \ ' '"4:-c \ 9 ' ~ \ \ 

It is hereby notified that vide High Court Order dated "2-9.12.2018 

Mr. ArifMohd Paray 
S/0 Nazir Ahmad Paray 
RIO Archanderhame Magam, Pattan, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67412018 in the roll of Advocate maintained by this Registry. 

The· renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ~ w-~\( 

,......., . ~, .... \y 
(Mohamm Beigh) 

I l 
Joint Registrar (Admn.) 

No: lt ~ 9 )?-- "=) l JL fDated: --=o-+-) +
1 

=-o .L-! +--"-h~l 1+ ~-;, \ ~ ·-Copy forwarded to the: -~,\ lv. 
1'. 
2. 
3. 

6. 

Principal District & Sessions Judge, Baramulla. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President District Bar Association, Baramulla. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Arif Mohd Paray, Advocate 

. ..... for information and necessary action·~ :.. .___- . 
~ .. 

~. ,., ,r, v-1K' 
Joint Registrar (Admn.) ...> 

~'b-
">''\ \<\/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAl\1MU 
(Exercising powers of Bar Council under Section SS of the Advocates Act, 1961) 

* * * 

PROVISIONAI..J 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ :L~'] 
' 

Dated: ~\ \ o \\ ~--o\9 
It is hereby notified that vide High Court Order dated l._q.12.2018 

Ms. Aasia Yousuf 
D/0 Mohd Yousuf Koka 
R/0 Herpora, neat· Masjid, Sherif, Bugam, Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~. ~ . ~~, ___ ,);\k 
(Mohamm~n Beigh)b 
Joint Registrar (Admn.) 

Copy forwarded to the: 

(1)\\o\\?--o\"\- ~ L~ 
-e--

'1,1 \ \ t-.--1. Principal District & Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kulgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Aasia Yousuf, Advocate 
...... for information and necessary action. 

,--.,. ~ ~ -----:: -
Joint Registrar (Admn.) b' r \ y I/( 

~~ 
-~.,' ,.~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

. \~~~ ' ·t No: __ :_·· _ Dated: C \.l 0 ), "n \ \ 

It is hereby notified that vide High Court Order dated ..)_q,12.2018 

Mr. Arshad Ahmad 
S/0 Ali Mohd 
RIO Chambi Trar, Simbal, Koteranka, Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. · • ~ ' ~~-'~,..,~ ,..-,. ~ ~\'--\Y 

(Mohammad Yasin Beigh) 

No: ~ "\ 9 ~1-~i £{bated: 
\ ' Joint Registrar (Admn.) 

~\ a\ ~\ ot ~J, 
I \ -\ ~ -~ 

------
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri. 

~,,v 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Arshad Ahmad, Advocate 
...... for information and necessary acti~n. __ ./ ~ . 

~- ~· . ~\~ 
Joint Registrar (Admn.) ~'" f Y 

~L\-~ ...---:--
? \\\V 



HIGH COURT OF JAl\1lVIU AND KASHl\'IIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 111 I ENROLLMENT~ 

N 0 T I F I C A T I ON 

No: \'"l ~"'\ Dated 0 t) il I ) 'd-n\ ~ 
It is hereby notified that vide High Court Order dated 2..

0
1.12.2018 

Mr. Azaz Ahmed 
S/0 Toofi~Ahmed 
RIO Habib Nagar, P/0 Samote, Surankote, Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-67712018 in the roil of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

k. ~ ------=--:;/ .,...-., . .....-,~ 
(Mohamm m Beigh) ~ 1......-1 'Y 

\ 

Joint Regis~~- (Admn.) 

No: ~ ~ \ )o .-c;-~~y? Dated: 6\ o \ \ :)oJ <\ c:::;:~· } \ 
I \ "~ 

Copy forwarded to the: ....-~1 '1..---
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Azaz Ahmed, Advocate 

...... for information and necessary actio,. . . ~\ ~ 

;r-r· ~ ~, .... ,¥....-
Joint Registrar (Admn.) 

~--· )G\--~ 
...-'l 
Y)) \·V 



HIGH COllRT OF JAMIVlU ANI> KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONALJ I 
ENROLLMENT ~ 

N 0 T I F I C A T I ON 

No: \'"'"')_ "-' 6 . Dated: _Ao \ \ 'Lo\ '=J 
\ \ 

It is hereby notified that vide High Court Order dated 2.. '1.12.2018 

Mr. Ajay Sharma 
S/0 Kulbhushan Sharma 
R/0 Manwah, Bhaderwah, Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ{-67812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must· be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in tl1e next issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah. 
5. In--charge N.l.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Ajay Sharma, Advocate 

...... for information and necessary action. . __., 

\ ~~------ f \.1 .--, . \ ..--------. - ' ...-jJ...--- ,'[, 
Joint RegiStrar (Admn.)~ 

0::?'---- \ 
./ ),\--~ 

·,.r:' ....... ..-:"""' ... ~-~·' 



>. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers Qf Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ T)_'-A\ Dated: b \ \ ~ \ ) fYo \ C\ 
\ ' 

It is hereby notified that vide High Court Order dated :L. q .12.2018 

Mr. Anoop Singh 
S/0 Kulbir Singh 
RIO Village Loudhva, P/0 Khaned, PIS Basantgarh (Ramnagar), 
Udhsmpur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-679/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. k. ~ 

,......, . ,,....,y 
(Mohamm Beigh) ~ \ l Joint Registrar (Admn.) 

No: tt~ [ ,2_,6) __ oated: 6\4 ~\_2--n\~ ~t\~ -Copy forwarded to the: ;,' \ \...--'" 
1. Principal District & Sessions Judge, Udhmapur. 
2. Secretary, Bar Council of India, New Delhi. 
l. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4~ 

5. 
President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Anoop Singh, Advocate 
...... for information and necessary action. ~ 

,...., . r . ~ , ...... \v't 
. Joint Re~mn.) ~ 

~~ 
7)\ \V 



q HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~-\Vl.,_, Dated: 0\\ ~ \\ 1J-o \ " 

It is hereby notified that vide High Court Order dated '2-9 .12.2018 

Mr. Amit Khajuria 
S/0 Rajinder'Khajuria 
RIO H.No.l51, W.No.6, Bai1Brahmana,near Dogra Law College, Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

_...,. I A~~~ 
(Mohamm~'Beigh)~ \ 

l \ ' Joint Registrar (Admn.) 

No:"--\~~ '~-l':J 4~ated: ~\j ~ t 'Yo ''l ~}) 
I I ~~ 

Copy forwarded to the: . ~~ v 
t. Principal District & Sessions Judge, Samba. 
2-. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Samba. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Amit Khajuria, Advocate 
...... for information and necessary action. 

~· \ ~~~K 
Joint R~Admn.)':}\'··'\Y 

~/~ 
7")\ v· 



\1) HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: o/ /tJ L ~~) ~ 
l! 

It is hereby notified that vide High Court Order dated 'l-9.12.2018 

Mr. Abhay Raina 
S/0 Ashok Kumar Raina 
R/0 Village Sui P.O Police Line, Tehsil & Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-68112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

___,. \ ./~f( 
(Mohamm~ Beigh) 
Joint Registrar (Admn.) 

No: V.. '\ 9l ~ -7'1/l.;fDated: CJ 11 o\ ~ ra., \ "\ ~ 1~ 
Copy forwarded to the: · ;,, \lt.--
1·. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4'. 
&. 

6. 

President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Abhay Raina, Advocate 

...... for information and necessa:a~tio{ • .r~ p/' \( 

· Joint Re~(Admn.) 
~~ 

;.'r l/ It/ 



\\ HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /)Jt k Dated tJ 0/ /rr,j ~ 
It is hereby notified that vide High Court Order dated )_ q.12.2018 

Mr. Aryavir Singh 
S/0 Joginder Singh 
RIO Jandrah, Dansal, Jammu 

... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6821201 8 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . ~ 

___,. ~ ~~ ,.,v'~ 
(Mohammad Yasin Beigh) (1\ 

J 

Joint Registr~r (Admn.) 

No: Dated: 61 o//9d> \~ ~~ j \ 
r 1 '\ t.·~ 

Copy forwarded -.--: 
1. Principal District & Sessions Judge, Jammu. ~ \) lt...---' 
2. Secretary,\ Bar Council of India, New Delhi. 
3. Manager,tGovernment Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Aryavir Singh, Advocate 

...... for information and necessary action. 

\ ~~r\Y 
(7· ~ ~,,.,-v-
Jomt Registr~L(Admn.) 

~ 
'~----~- ;?.) } { l.--/ 



~·· 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~ \ I 0 l \ 'ltt, I C\ 
I \ 

It is hereby notified that vide High Court Order dated :L 9.12.2018 

Mr. Ashok Kumar 
S/0 Hem Raj 
R/0 Sarsoo P/0 Kandal, Ram Nagar, Distt. Udhampur .. 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-683/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

\~ 

k. ~~\(/ ,...-,. 'y l> 
(Mohamm Beigh) '1 , ..... 

l 
Joint Registrar (Admn.) 

No: lt<f]~-~1 J~..f! Dated: 6 \..,)\ ')n)l ~ } , r .. ,~~ 
Copy forwarded to the: ....-~,,v---
1. Principal District & Sessio111s Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press,,Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Udhmapur 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Ashok Kumar, Advocate 

...... for information and necessary action. 

,.--,· \ ~~~IV 
Joint Re~mn.) 0 I "''Y C 

~L,~ 
~1)/tA 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ')__\\ 1., Dated ~\ \ "\ \ ')b \ ~ 
It is hereby notified that vide High Court Order dated 29.12.2018 

Mr. Amandeep Singh 
S/0 A vtar Singh 
RIO H.No.4599, Karam Niwas, Rani talab, Digiana Road, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

11 

r--1 . 1 __. ~~~ 
(Moham~~ ~eigh) ~ '""' Y 

1. 
2. 
3. 

4. 
5. 

6. 

~ \ 

Joint Registrar (Admn.) 

-~~~...L....f-f-~ated: <:!l\ _ o\_ 1)--n \9t ~ J \ · 

I '\ ' ~ 
?')) \./ 

Principal District & Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President Bar Association, J&K High Court Jammu 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Amandeep Singh , Advocate 

. ..... for information and necessary action. 

,. ~ -A~~& 
Joint Re~dmn.) (\' ,....\ Y 

~~~ 
?l\1\/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ')_\\4- Dated: ~\ \ ~\4 'Yn\~ 
It is hereby notified that vide High Court Order dated 2.. q .12.2018 

Ms. Ankita 
D/0 Dayal Singh 
R/0 Village Chak Sajjan, Tehsil & Distt. Kathua 
A/P PWD Colony, W.No.l, Kathua, Govt. Quarter Type-1, No.1, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jl(-68512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,--,. t ~ ~,~·/\B 
(Mohamm~

1

Beigh)~\/ J-

/, Joint Registrar (Admn.) 

No: l~1c;S~)nYo)l0Jlted: ~\\o\\')n\3! ~j · 
I·{ \ I \ ~ 

Copy forwarded to the: ,,-~ 
1. Principal District & Sessions Judge, Kathua. ? t\V 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Ankita, Advocate 

...... for information and necessary action. 

\ __, ~ ...-( [;/ 
JQtRe~d~n.)~\_..,\Y I& 

~ \~..\~\-. 
~\V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \!) '-\~ Dated: 6\\~\\ f§o\ ~ 
I \ '\ 

It is hereby notified that vide High Court Order dated '1-'\.12.2018 

Mr. Avinash Mahajan 
S/0 Vijay Kumar Gupta 
RIO Near Higher Secondary School (Govt.) Garhi, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-68612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

__,_I ~~~ 
(Mohamm\u-Yasin Beigh) 3 \/\ "Y 

J \ 
: Joint Registrar (Admn.) 

No: ~q CH,4~4 L·f? Dated: (l) \ _ a\ j')-a\ ~ ~~ \ 
I ~ 4 \ \ \ .t.. ........ ,~ 

Copy forwarded to the: ~~v--
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Avinash Mahajan, Advocate 
...... for information and necessary action. 

~~,(/ 
...-J. _.........-1 ......,._,-~ ,, y 6 
Joint R trar (Admn.) 'J \ 

~-~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sed ion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL J 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ')__ \_\ 9 
1 ' I 

Dated: 6\\ ~ \ \ tyn\ 9 
\ ' \ ~ ' 

It is hereby notified that vide High Court Order dated 2 <].12.2018 

Mr. Ashish Kumar 
S/0 Ajit Kumar 
RIO Chak Sona Noopa, Janglote Morh, Kalibari, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-68712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r-1 . \ - ~-----::-~ (Mohamm~ Beigh) ~ \ ....-1)..: I 

No: 2:,&il/•-lr/~ated: 
I 

\ 

\ Joint Registrar (Admn.) 

b\_,()\-1n\\ ~\~,--~ 
.....-----;-

Copy forwarded to the: ?'\\ v 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Ashish Kumar, Advocate 
...... for information and necessary action. 

' ---t ~ ____.-: _If/ 
r,· ~ ~,-IY ~ 

Joint Registrar (Admn.) 

c;;~/ L~ 
-~) \ \V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \bS'O Dated ~~ \o\ \~ \9 

It is hereby notified that vide High Court Order dated .2. 9 .12.2018 

Mr. Aman Paul Singh 
S/0 Rajinder Singh 
RIO H.No.689, Ashok Nagar, Satwari, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-688/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . ___--: 

~,.------. ~ r \k' 
,.-,. ~ v··-\Y 

(Mohamm n Beigh) 
Joint Registrar (Admn.) 

No s;'(;cl/C-')_\ ) 1-.f Dated: o ~ \ c \ \ ')--o\ 0, ~- j , 
\ 'l ' ~>.\~ 

Copy forwarded to the: ~ \\'..-.-
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Aman Paul Singh, Advocate 

...... for information and necessary action. ~ 

,-, . l ~ ~ __ , ;___-\~ 
Joint Re~~~n.) ~ \ 

9~/ \\ 
J~ ~ 
~\w 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order dated '2 ~ .12.2018 

Mr. Abhinav Singh Sambyal 
S/0 Surendra Singh 
RIO netar Kothian, Barnai, Jammu 

.... 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

k/~,·y--\~ 
..--,~ ()\' 

(Mohamm Beigh) 

l 
\ Joint Registrar (Admn .. ) 

No: ~ C">-"l...-'21~(VJated: 0\ _ o)~Sh\~ ~-l. 
Copy forwarded to the: ~\ 
1. Principal District & Sessions Judge, Jammu. Yl \ v--
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Abhinav Singh Sambyal, Advocate 
...... for information and necessary action. 

,-,. I - __-:..~lk 
Joint Re~Admn.) IJ\.-1Y 

~-L~ 
~,v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~s=')_ Dated: 6\ \ ~ \\ ~\ Ch ' '\ 

It is hereby notified that vide High Court Order dated '2..9 .12.2018 

Mr. Aditya Raina 
S/0 Raj Kumar 
RIO Badyal brahmna, Ram Nagar Basti, R.S. Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ 

· · Ak r~· \ A~ ~,,..,v 
(Mohamm~i·n Beigh) 

No:,<;},_ 6 '--£-~)J k (V>ated: 
( 1 

. Joint Registrarj(Admn.) 

o\ a\\"h\\ ~·,,~ 
Copy forwarded to the: __....-::~ 

7;)~\t/ 1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Aditya Raina, Advocate 
...... for information and necessary action. , _ ~ 

\ . ~. ~\ ,_,..,g 
.,..., . \._..,--" ~ \ ,.., y 
Joint Registrar rmn.) 

~\ 
·1~ 

-?7\\\V 



HIGH COURT OF JAMMU AND KASHMIR AT JAlVflVIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ s-:::, Dated: ()/ /o I/ 'h. [ f 
I I 

It is hereby notified that vide High Court Order dated 2 ~.12.2018 

Mr. Anil Singh 
S/0 Parbhakar Singh 
RIO Kot near Panchyat Ghar, Tehsil Bhalwal, Distt.Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ 

_,. ~~ p>l'& 
(Mohammad Yasin Beigh)~',.. 

/ 1 Joint Registrar (Admn.) 

No: .\'Jto?>~ -~~ated: A/ lu;j'l-otjck' L\~ 
Copy forwarded to ~: T ..---:-:-~ 
1. Principal District & Sessions Judge, Jammu. '?7 ~ \ 1 

v 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Anil Singh, Advocate 

...... for information and necessary action. . 

rj' \ ~~---,g 
Joint R~mn.) ~ 1 ~1 Y 

~~ \.~ 

-?,\'~/ 



• HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ~ ~ 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:--\-\ ~_S'_'-\-\-, _Dated: 0 '\ 0\ t~ \'\ 
It is hereby notified that vide High Court Order dated L.'i.12.2018 

Ms. Alisha Sharma 
D/0 Arun Kumar 
Rio Hiran Nagar, Pheru Chack Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-69212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' _,..-:.-----: \ t ~ . ~ \ ,., )..-"' 
(Mohammad Yasin Beigh) J 

/' \ \ Joint Registrar_(!~mn.) 
No: {:tro 4 o~ ~ )/Ll Dated: 0\ o \ ~\ ~ ~I \ 

I \ ~,, ~~~· 
Copy forwarded to the: --~ 1 ~,..--· 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Alisha Sharma, Advocate 

...... for information and necessary ac~on. _ / ~ !( 

~- -~-· ,,_,y....-\ 
Joint Reg1strar(Admn.) ~ 

~r/\ 
-<;/ ,\-:~ 

~~\v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\ 'L~ ~ Dated: C \ \ <'> \ ' ')..., \ 'J., 

It is hereby notified that vide High Court Order dated L-9 .12.2018 

Mr. Ashutosh Sharma 
S/0 Pitamber Swami 
RIO Ward No.9 Parliawan near Satya Narayan Mandir Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-69312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. · 

~ ~~,~--\k ,..-,. ~ '2>\,..- r 
(Mohammad Yasin Beigh) . 

No: S0CJY6-st}_:f Dated: I ' 
Joint Registrar (Admn.) 

(')\ ~ ' ( SUJ\ '"1, c~ L.,_A. 
Copy forwarded to the: ~\ 
1. Prfncipal District & Sessions Judge, Kathua. '¥\ \v-

I 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Ashutosh Sharma, Advocate 
...... for information and necessary action. • 

,-]" ~~~ 
Joint Reg«~ ') 1-

1 
y 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f),. S::f-, Dated: 6[ /o I J rrc l 0 1 
( '/ 

It is hereby notified that vide High Court Order dated ')... q .12.2018 

Mr. Aniruddh Sharma 
S/0 Rajneesh Chander Sharma 
RIO H.No.l/111 Vikas Nagar Sarwal Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-69412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. k /~ ~ 

,-, - ~ \...-\Y 
(Mohamm Beigh) 

J j J Joint Registrar (Admn.) 

No: r~-w/Lioated: <:' I _{ y "A=z, I "t ~ L 
Copy forwarded !:the: I r ~ 
1. Principal District & Sessions Judge, Jammu. ~ \\ v 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Aniruddh Sharma, Advocate 

...... for information and necessary action. 

rl. ~ _,--:~, 
Joint R~dmn.) 3. 1-f y---16 

~~ 
~ 
~\\\V 



~ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU <VA 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~S':} Dated: C \\ ~ \ \ ')-n\ q\ 
\ ' \ \ 

It is hereby notified that vide High Court Order dated '2-Cf .12.2018 

Mr. Barinder Kumar 
S/0 Bahadur Chand 
RIO Village Bachyal, P.O Paryal, Tehsil Marh, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . ~ 

/~-'~-\k' 
__,. ~ ./1 ::>'""'y 
(Mohamm~si~ Beigh) 

1 \ Joint Registrar (Admn.) 

No: <;;'ovS')]-b) ~{8ated: 0 \ ~ "\~')m \~~ 
Copy forwarded to the: 1\~ 
1. Principal District & Sessions Judge, Jammu. -:;I'\\~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4'. President, Bar Association, J&K High Court, Jammu. 
s·. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Barinder Kumar, Advocate 

...... for information and necessary action. 

. \ -- _____:.-.~ :1 & 
Jo'iht R~Admn.) ~ \ r\ Y 

~/b-~ 
. "7'\ \v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 oftbe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:b 5'8 Dated:~,\ ~ c\ 1 "l::J, \ 
0 j 

It is hereby notified that vide High Court Order dated 2 9.12.2018 

Ms. Bhavna Sharma 
D/0 Surjeet Kumar 
RIO Bhajwal Post Office Banpura Tehsil Sunderbani Rajouri 
A/P-Govt Qtr No.144, Poonch House Talab Tillo Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-69612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ . 4 

,_.,. ~~,~'\0 
(Mohamm a n Beigh) 

1 \ \ Joint Registrar <~~[n.) 
No: y-o&lt.~61JL-( Dated: ~\ ~~C)-t::~\<l" ~ b 

' 

I l " ----Copy forwarded to the: ·-~, \, ........ 
1. Principal District & Sessions Judge, Rajouri!Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
' 3:. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4~ President District Bar Association, Rajouri!Jammu. 
5'. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Bhavna ~harma, Advocate 

...... for information and necessJ~:c~:~m~~ 

g,.--~L~ 
-;1\\~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _,_\ -=-')_-~_"'"\+-1 _ Dated: D \ \ Cl \ 1 'X,\ ". 

It is hereby notified that vide High Court Order dated .L <l-12.2018 

Mr. Bharath Sharma 
S/0 Rakesh Kumar Sharma 
RIO 42-BID, green Belt Gandhi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-697/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . ~'"' K' 

,--,· ~ ..4~~\;..,y 
(Moham~~in Beigh) 

No: l 
Joint Registrar (Admn.) 

il I - 0 I ) '"h I "\ c-~· L --:1),. 

Copy forwarded to the: ~ · 
1. Principal District & Sessions Judge, Jammu. ,,., \v 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Bharath Sharma, Advocate 
...... for information and necessary act~on. . ~' y----\k 

,.....,. ~ 0,\' 
Joint Registrar (Admn.) 

~l~ 
-,J,\lv 



HIGH COURT OF JAMMl1 AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council und~r Sedion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \'J..- btl) Dated: <l ~\o \\ '¥;:.\ "'\ 

It is hereby notified that vide High Court Order dated ::L '1.12.2018 

Mr. Chander Dev Manhas 
S/0 Sher Singh 
R/OH.No.537, Nasib Nagar, Janipur, North, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-69812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

__:-~, ... :-'K .,...-, . f)\ .... , 
(Mohamm in Beigh) 

J 
Joint Registrar (Admn.) 

No: ~6Dl 6- ~\ L•( Dated: ~>'\ 1 ~\\ ~\ ~, ~·) 
Jt..\~~ 

Copy forwarded to the: ~ · 
1. Principal District & Sessions Judge, Jammu ?\ hv 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President J&K High Court, Bar Association, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Chander Dev Manhas, Advocate 

...... for information and necessary action. ~ 

,., -~ ~ 1}.\;.,yl)( 
Joint Registr<!r (Admn.) 

c~~~ 
-"">l\lv 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \:)___(..\ Dated ~\ \ Cl\ 1 ';h, 1 "\ 

It is hereby notified that vide High Court Order dated 2'1.12.2018 

Mr. Dharamvir Khajuria 
S/0 Mukand Lal Khajuria 
RIO Lower Gadi Garb, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

k~~\f/ ,_,. ,~,~ ~ 
(Mohamm n Beigh) ~ 

J I 
Joint Registrar (Admn.) 

No: ~'o-a ?;{1_-&<;c41J?ated: b\ 
1 
~J _ '"h>\\ ~~~ 

Copy forwarded to the: '77' \ \\v 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Dharamvir Khajuria, Advocate 
...... for information and necessary action. 

,_,. t -~~K 
Joint Re~dmn.) ~J' _, )-

~~ 
"'\''-.. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 19 [ /o / / ~ 1 ~ 
1 r~ \ 

It is hereby notified that vide High Court Order dated 2-9 .12.2018 

Mr. Deepak Sharma 
S/0 Baldev Raj Sharma 
RIO Mandlik Bhawan, 412-C, Jeevan Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~-~ 
r-r . \Y 
(Moham Beigh)':)\" 

I } Joint Registrar (Admn.) 

t)_ /; C2!_'X75 \~ ~· J \ 
I/ l( ~'·~ ---Copy forwarded to the: ?t\ 1 t--

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. DeepaJ<. Sharma, Advocate 
...... for information and necessary action. 

~ ·~~ 
~· ~ . -1[ 

Joint Registrar (Admn.) -'1 \""I')...-

~t\-~ 
-----· '''"), 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ "d Dated: ~ {~~«"hI 7 
It is hereby notified that vide High Court Order dated '2. q .12.2018 

Mr. Dheeraj Sharma 
S/0 Yash Pal Sharma 
RIO Hira Chak P/0 Halqa near Mandir, Tehsil Marh, Distt. Jammu 
AlP R.K. Vihar Udheywalla, Lane No.1, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-701/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

Copy forwarded o the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Dheeraj Sharma, Advocate 
...... for information and necessary action. ...:.. ___.;---: 

,_.,. ~ ~--\~\ ~ 
Joint Regi.strarf.dmn.)-3 

~ 
(...- . ~~-"'"""~\. 

....---:'""'4-

17\)'v 



'J '" 

HIGH· COURT OF JAMMU AND KASH'MIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT· 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order dated ·)_ "f .12.2018 

Mr. Deepak Kumar 
S/0 Subash Chander 
RIO H.No.145, Ambika Vihar, Kabir Colony, Gole Gujral, Extensio·n, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

~I 

an Advocate is ordered there before. . ~ 

~ ~ ~,,.., ~l .. ~ "'';~ _,, '1 
(Mohamm Yasin Beigh) 

No: ,S,D / ll-b - ;;juJ Dated: 

' \ Joint Registrar (Admn.) 

6\ ·I ~\J "®\~ ~j L 
'\ \ -t "~ 

Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Jammu. 7 

,,_..... 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court ·of J&K Jammu for uploading on the 
website. 

6. Mr. Deepak Kumar, Advocate 
...... for information and necessary actio~ . 

r,· ~~ 
Joint Regis ar (Admn.) () \ ....-\ Y 

~~ 
. "71\ \t--



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sectiorr 58 of the Advocates Act1 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~l.s--, 

It is hereby notified that vide High Court Order dated )... 9.12.2018 

Mr. Fahad Nisar Khan 
S/0 Nisar Ahmad Khan 
RIO New Colony, Badoo Badg Khnnyar, Hurairian Masjid, H.No.59, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. , • ~ k 

,., . ~ ,/" ~--' .Y' 
(Mohammad Yasin Beigh) 

1 \ \ Joint Registrar (Admn.) 

No: {:(1{6&-/ljL>f!Dated: 0\,.io)(J--a~ ~-~-
Copy forwarded to the: ?'\\ )_.-.---
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
:>. Manager, Government Press, Jammur for publication in the next issue · 

of Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Fahad Nisar Khan, Advocate 

...... for information and necessary action. ~ ~!{ 

'l. ~ .A ~\_..\Y 
Joint Re~Admn.) 
~L ~ 

-1-\\\v-----



HIGH COURT OF JA~l1\JU Al\D KASHMIR AT JAMMU 
(Exercising powers of Bar Cound! under :;;,;~·tiOJl 58 of the Advocates Act, 1 961) 

* * * 
I .. II PROVISIONAL . 

ENROLLMENT j 

N 0 T I F I C A T I ON 

No: / )_ b "} Dated: 0 / /o t/'J-v 19 

It is hereby notified that vide High Court Order dated 21.12.2018 

Mr. Furkan Ul Haq War 
S/0 Abdul Rashid War 
RIO Kultura, War Mohalla Langate, Kupwara 

... 
has been admitted and enrolled as an Advocate on the roils of Jammu and 

Kashmir Bar Council provisionaliy for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of hisiher 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-70412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional .licence/enrollment must b~ 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ~----~k 
ovi~a.mm~Beigh)~ 1..-1 )... .... 

1 
/. IJ " , J J Joint Registrar (Admn.) 

No: ~~(56---~ Dated: _61j __ ~J;_~Jf!?19._ ~~~- L\ ... ~ 
' .. ~~ 

Copy forwarded to the: . . ,-;~-----\·:: .. 
1. Principal District & Sessions Judge. Kupwara. · J;;\ · 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in ~he next issue of 

Government Gazette. 
4. President District Bar Association, Kupwara. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Furlum Ul Haq \-Var, Advocate 

...... for information and necessary action. 

~ ... ,.t .. ~ 
Joint Re~mn.) :) 1 ..-j )..---f&" 
-.k~ l~ 

----~~¥ .,... .. ~· \. 
''); t \ vv 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~ t6\ 

It is hereby notified that vide High Court Order dated 2... 9.12.2018 

Ms. Farah Kabir Manhas 
D/0 Kabir Ahmed Manhas 
RIO Surankote, W.No.2, Poonch 
AlP Lane No.4, H.No.5, Firdosabad, Sunjwan, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. J 

..J~ - ... -~, l'- I $i 
(S. Jatinder Sing ) 

Assistant Registrar(L.P) 

No: S I I So -Q,)l Lf Dated: o~ - ol -'2-o\9 ~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Poonch/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammur for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Farah Kabir Manhas, Advocate 

...... for information and necessary action. 1 
\t-..1\ et 

_..--.:-w.~.l ,,__, l .p 
Assistant Registrar(LP) 

~--



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sc~tion 58 of the Advocates Act, 196!) 

* * * 

I
IIFrl PROVISIONAL Ill 

ENROLLMENT 
I 

N 0 T I F I C A T I ON 

No: \~S'O Dated 6 "':::, \ 0 \ \ 'Yu \ j 

It is hereby notified that vide High Court Order dated 

Mr. Fahad Hus~ain 
S/0 Sajid Hussain 
RIO H.No.21, Lane No.7, Vidhata Nagar, Bathindi, Jammu 

.12.2018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~-~/~/,q 
(Mohammad Yasin Beigh) 

· 1 Joint Registrar (Admn.) 

No !-,'t. & bs--;_ l• {t...Poated Cl ~~ a\ '"6hl q c:--~ \ ~ 
I \ t ~~ 

Copy forwarded to the: "Y \, \' 'i 
1. Principal District & Sessions Judge, Jammu. · 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Fahad Hussain, Advocate 

...... for information and necessary actiof ~ 

Qt. Reg~mn.) (fY6l-10 
~\"\~~ 

,;:\~Y ,·,.~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~ ~ () \ \~J:nq 
It is hereby notified that vide High Court Order dated ).__ <1 .12.2018 

Ms. Gazala Yasmeen 
D/0 Ashiq Hussain 
RIO Village Behrote, Khablan, Thannamandi, Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-70712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ~-------=----: 
_, · ~ \Y...-lK 

(Mohammad Yasin Beigh) ~ 1,... 

\ 

Joint Registrar (Admn.) 

No: Y.. SS7- '7-p. (J Dated: <'>'}-\ (')~)Jm\ "\ ~ ~ 
Copy forwarded to the: 7' \\ 1......--
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Gazala Yasmeen, Advocate 

...... for information and necessary action. 

,..., . \ . _______; ..----;--- -I ~ 
Joint Re~~mn.) '1 \ ...-\ Y 
~· \ 

~~ 
-~"\'v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advo('ates Act, 1961) 

* * * 

PROVISIONAL I 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\'----r')·~)---'•;_;:_~'-+\..1-- Dated i'Y)_\ !l ~\I'm~~ 
It is hereby notified that vide High Court Order dated ')_ 9 .12.2018 

Mr. Gaurav Sadotra 
S/0 Khem Raj Sharma 
RIO H.No.42, PVT Scctor-3, Channi Him mat, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

k~~lv . .-, . \ .... , y ~ 
(Mohamm Beigh) ~ 

an Advocate is ordered there before. 

No: S'o~/.-8b ~£ Dated: 
I 

Joint Registrar (Admn.) 

6rD,v\\O?J\'\ ~l~ 
Copy forwarded to the: ·-;; '\ \ , ___ 
1. . Principal District & Sessions Judge, Jammu. 
2.. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 

In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

t). Mr. Gaurav Sadotra, Advocate 
...... for information and necessary action. 

L ·------../-:;;:::- ' l (/ r-., · ~ \-"'iY c 
Joint Reg~si:rar (Admn.fJ 

c.z~:~ L\, . ..r-~-
___ ........... 

~--:,.. ;\\'1/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLl\IENT 

N 0 T I F I C A T I ON 

No: ---'---! ~=---+-4 -"'--D - Dated ~')_I (J ~ l or 
It is hereby notified that vide High Court Order dated 29;12.2018 

Ms. Gagandeep Kour 
D/0 Charanjeet Singh 
RIO Ward No.3 near Dream Land Park, Krishan Marg, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' ~ _____-:;:\ 1()) ,-, - 1\.__----1 0 ).. .... <r _, J 
(Mohammad Yasin Beigh) 

) Joint Registrar (Admn.) 

No: ~0 ~~ 8 -')_'-JIJ.P Dated: &J'}- O\ ~ ~- } 
I ___:::...__.:_--+--'--11---"'--""---'----' "\~ 

Copy forwarded to the: ._.... \ \ 
1. Principal District & Sessions Judge, Kathua. . Y ll ) I '9 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Gagandeep Kour, Advocate 
...... for information and necessary action. 

,--,- ~ ~~~ 
Joint Re~(.Admn.)G),.·-<fl I 

~··~ 

Yh' t ~ 



HIGH COURT OF JAJVIJ\'lU AND KASHI\1lR AT .JAJ'lCHu 
(Exercising powers of Bar Council undel' Sedion 58 of the Advocates Act, 1961) 

* * * 

I~ PROVISIONAL
1

1 IL ENROLLMENT II 
N 0 T I F I C A T I ON 

No: 1d_\-6 Dated:~o\\~o\~ 

It is hereby notified that vide High Court Order dated 2.-1.12.2018 

Ms. Hum a ira Shafi 
D/0 Mohd Shafi 
R/0 Rajbagh near Honda Lane Srinagar 

has been admitted and enroiled as an Advocate on the :rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai 

ILL. 8 Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-710/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ' __-:-··~ 
,_, . \ _ __..---i ._;r-;;-~ .. ~ r;_;--'\k' 

(MohamrnaaYasin Beig!1) __ ,\ 
Joint Registrar (Admn.) 

No S'tl;)\~-~Dated:_()~~:~I,?J "'~ch_~ 
Copy forwarded to the: ·1~'-\ 1 2..--
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue. of 

Governrnent Gazette. 
4. President Bar Association. J&K High Court, Srinagar. 
5. In-charge N.l.C. High Court of J&K Jammu for uploadil!g on the 

website. 
6. Ms. Humaira Shafi, Advocate 

...... for information and necessary action. 
. t _;.; -~----

,...."\ . \_~ ·~/"' ~-.~\_..~\ ·">··-\ k' 
Joint Registrar {Admn.) -\' 

~--~ ' . 
.c-2?"::;:..-- \ . .._'::::-:-~-

····;,.\ \ il~; . 



HIGH .COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\+-, ~~,.__~~0=---- Dated c!J ')__\ (J \\"Yo\~ 
It is hereby notified that vide High Court Order dated 2... ~.12.2018 

Mr. Harsh Sharma 
S/0 Tirath Ram 
RIO W.No.5, near Co-operative Bank, Batote, Ramban 
AlP Ct1ari Swail near Railway Station, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . ~ 

/~.~~ ,.,,!( 
.-, . '1 \ -\'Y' 

(Mohamm Beigh) 
\ Joint Registrar (Admn.) 

Copy forwarded to the: 

~')..\ c\ 
1
'$>l') ~~ 

~')) 1--
1~ Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Ramban. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Harsh Sharma, Advocate 
...... for information and necessary action. 

n· L-.,~~~ 
Jomt Regtstrar (Admn.) 'J \ ,...., 'Y 

~~ 
~z,., \) v 



HIGH COURT OF JAl"IMU ANn KASHMIR AT JA1\'IMU 
(Exercising powers of Bar Council uodet· Scdion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / '?:>2->l Dated: (':)')._/ O\ )!")-(,~ 
It is hereby notified that vide High Court Order dated )_ ot .12.2018 

Ms. Himatii Jamwal 
D/0 Chander Dev Singh -Jamwal 
RIO H.No.105, Gorkha Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-71212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~"\~ ,.-,. ~ ~, ...... ,y 
(Mohamm in Beigh) 

J ) \ Joint Registrar (Admn.) 
No: ~() ~1~1~/?ftJated: (!)~~~)_I"\~ ~-} L-..... 

I -\~~ 
Copy forwarded to the: ---:?l \\·'\..-~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President Bar Association, J&K High Court, Jammu 
ln~charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Himani Jannval, Advocate 
...... for information and necessary action. 

,_.,. ~-,~~~k 
Joint Registrar (Admn.)~' 

~-:-:k_-:==- \ _ ... ~ 

;1~\, ...... ]_i)..,----&".--· \ I v 
7-,- l \ 

' r ~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bnr Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I'::>'""':>\ Dated: <"J ~ \ 0\ \<:nl' 

It is hereby notified that vide High Court Order dated 2 cf.12.2018 

Ms. lima Javed 
D/0 Javed Iqbal 
R/ONear Post office, Malipath, Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-713/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ~~,..:~\&: ~· ~ ~,~ ~ 
(Mohammad Yasin Beigh) 

\ 

\ Joint Registrar (Admn.) 

No: ~';k>-~fu1oated: 10'):: 
1 

!.>\fJro\"'~l ~ ~-
Copy forwarded to the: · ~\) L--
1. Principal District & Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President· District Bar Association, Kishtwar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. lima Javed, Advocate 

...... for information and necessary action . 

..--,· ~ ~ ------=-:.-v 
Joint Registrar (Admn.) ~ \ ....-1 Y 16 
~· r,-. 

~~'C 



HIGH COURT OF JATVlMU AND KASHMIR AT JAM~1U 
(Exercising powers of Bar C'-Junci! Wider Section 58 orthe Advocates Act, 1961) 

* * * 
~-

PROVISIONAL J 
ENROLLlVIENT 

N 0 T I F I C A T I ON 

Dated: (!)1)_/t-f /::rv \ ') 
I 

No: ~~~0 

It is hereby notified that vide High Court Order dated ')_ 9.12.2018 

Ms. Indu Devi Sharma 
D/0 Jia Lal Sharma 
RIO Ugad, Distt. Doda 
A/P"-215G, Ram Vihar, Old Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,.-,. \~ .. ~ ~~k' 
{MoharnmacrYasin Beigh) ~' 

No: SDS'si-~~.-£( Dated: 
( l l 

Joint Registrar (Admn.) 

6!J- - rJ' -t)-a~ s:--A=-- \ . 
I h\-~ 

Copy forwarded to the: _.. . .,...----- . .-
1. Principal District & Sessions Judge, Bhaderwah/Jammu. ~'\h...-" 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu fm publication ;n the nexi issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah. 
5. In-charge N.I.C. High Court of .J&K Jammu for uploading on the 

website. 
6. Ms. lndu Devi Sharma, Advocate 

...... for information and necessary action. 
~ . _ __;:. ~.r--·--"'. 

,-, • \ . __.A ,_,- _,..,.- ' . ' ,., ( k 
. . R ·~~--("' ...!0 ) A\ .r'\ ),..... ..1omt , &fJif:hiar .. -\-u;mn .. '-~ 1 ~ 

·'"',;:::-~;;"" \ 
~7' _...,,~ 

-~I . 
'"l,l \ iV , I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet·cising powers of Bar Council under Se'-'tion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ '":, ")_ '1 Dated: C> '::>- \ " \ \ 'fl:, \ '1 

It is hereby notified that vide High Court Order dated }__ 9.12.2018 

Ms. lshrat Jan 
D/0 Ab Hamid Wani 
RIOUmerhair, Buchpora, Umanabad Colony, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: S'D .)S'f ,_ S~fl Dated: 

,-,· ~ ~~ 
(Mohamm~eigh~ ';-\ Y } J Joint Registrar (Admn.) 

~'Y of ~/9 ~[ r r \..~ 
___.-:--

-~ \' v----
Copy forwarded to the: 
1. Principal District & Sessions Judge. Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Srinagar. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. lshrat Jan, Advocate 
...... for information and necessary action. 

r-?· ~ . ~,(_......-
JointRe~[(Admn.)~\-\Y 6 

~~ 
.... ?..-1 ) \ '-""' 



HIGH COURT OF .JAI\1JVlll AND KASHlVliR AT JAMl\IU 
(Exercising powers of Bar Council under Sedhm 58 of the Advocat~s Act, 1961} 

* * * r PROVISIONAL 11 

II._ - _ENROLLMENT J 
N 0 T I F I C A T I ON 

No: \:S?d? Dated: 6 )__ \ D \ l f"}n \ ~ 
It is hereby notified that vide High Court Order dated 2'1.12.2018 

Ms. Jahadullslam 
D/0 Abdul Rabid Sheikh 
RIO Ajar Bandipora, Zargar Mohalla, Bandipm·a 

has been admitted and enrolled as an Advocate on the mlis of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-716/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~· ~ /l<>J'~k 
(Mohammacr'lasin Beigh)~\ 

' Joint Registrar (Admn.) 
No: s--o _rtl j-:.-S,'o'L:(J Dated: __{j'}-~__L".. ~ LLto-
Copy forwarded to the: . J--~7\\\~.--.. ·· 
1. Principal District & Sessions Judge, Bandipora. · 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, GovernmeJlt Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President District Bar Association, Bandipora. 
In-charge N.I.C. High Court of J&K Jammu for upioading on the 
website. 

6. Ms. Jahadullslam, Advocate 
. . . . for infcJrmation and necessary action. 

~jR~~;:~::i 
c.:-;:::",{~- '\ 

,c:-- ' 
.~.,\. ... -~ .... --' 

.---·--~i;,·\~ t. .. / 
I 



HIGH COURT OF JAI\tflVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL, 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ '::::, 'L:J, Dated: ~ ">-\ D \ \ ~~ ':\ 
It is hereby notified that vide High Court Order dated .29.12.2018 

Ms. Jugal Kishore Verma 
S/0 Bchari Lal Verma 
RJO ... Village Sunail, Akhnoor, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ·~~ ,-,. ~ f\_,,.,-:v'1 
(Moham;t;a Yasin Beigh) o 

Copy forwarded to the: 

) ~ Joint Reg· trar (Admn.) 

0'}. ol Qv\~ ~ 
3-1\' v---1. Principal District & Sessions Judge, Jammu 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for.,publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K·High Court, Jammu 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Jugal Kishore Verma, Advocate 
...... for information and necessary action. 

__,. t ____.. ~~--\k 
Joint~trar\(Admn.) 

\.\,\..~. 
~~\\v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ! '?o,':l--(. Dated: l.':l JJ ~I \ f\.-o \ '1, 

It is hereby notified that vide High Court Order dated 2 '\ .12.2018. 

Mr. Jyotika Thakur 
D/0 Balbir Singh 
R/0 Viii. Muthlal (Alinibass) Teh. Ukhral, Distt. Ramban 
AlP H.N0.62, Sec.4, Pamposh Colony, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-71812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ 

__,. l . _... ~ :;,\~iy\1( 

No: ~ ~~)·- ~~ }t_ f Dated: 
I 

(Mohamm~i~ Beigh) 
\ Joint Registrar (Admn.) 

6~~\-J'b'' ~l.~ 
Copy forwarded to the: . 11'' I v 
1. Principal District & Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government. Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Ramban. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Jyotika Thalmr, Advocate 
...... for information and necessary action. 

\ -~~ 
J~t R~~mn.)~\ ,-\ y-\~ 

~-~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section.58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '~')__ '-1 Dated .0 ':L 16\1 fn IQ 

It is hereby notified that vide High Court Order dated 'L... q .12.2018 

Mr. Jatin Singh 
S/0 Gurvinder Singh 
RIO Q.No.ll, New Plot, Sarwal, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year·from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

___,.~/~ 
(Mohammad Yasin Beig.{? 

I 
Joint Re~Admn.) 

No: ~a)'J.I-fj_~JLJ Dated: (f)_ I o\ . ')~ 1 "1 L~ 
-~ Copy forwarded to the: ... -~1'), L--

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Jatin Singh, Advocate 

...... for information and necessary action. 

~~ ,_..,. . -\~lk' 
Joint Reg1s a (Admn.) ~\ 

~\,~ 
-;.,\ p.-.-



HIGH COURT OF JAMI\1U AND KASH1VIIR AT JAM1VIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * r PRO. VISIONALJ1 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\,_"'\ 'L~:-=, Dated: 6 Cl-~ 
It is hereby notified that vide High Court Order dated .l9 .12.2018 

Mr. Kawsar Iqbal Dar 
S/0 Abdul Khaliq Dar 
RIO Jagerpora. Handwara, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-720/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

l ~~\Z ..---., . ~ ~, .... ,y~ 
(Mohammad Yasin Beigh) 

! l 
Joint Regise;_~Adlmn.) 

No: So Sf s- __ ').d lt_f Dated: o ?- 0 \ _ rr1)\ '1 ~- \ 
' I ( .., V·"""'i'~-

Copy forwarded to the: ---;·~\ \ t.--
1. Principal District & Sessions Judge, Kupwara. 

7 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kupwa1a. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Kawsar Iqbal Dar, Advocate 

...... for information and necessary action. 
~ ~ .----;--:' 

1'--, . \. __......., ---::::-- , _) c,./ 
Joint R:~~t(Admn.) '2:)i .- l ).-...-1.6-

,~ \ . 

\, . ..r-,,~-rx 
..... ---_::;.::\ i.,i-'' 

·t~ ' 



HIGH COURT OF JAlVIl\1lJ AND KASHT\tUR AT JAMl\1U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \'?=v-s- Dated: 6 "":L\ o \~ <:\ 

It is hereby notified that vide High Court Order dated 2 ~.12.2018 

Ms. Kajal Parihar 
D/0 Shanvan Kumar 
R/0 Village Matta, Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subiect to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of hisiher 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-72112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. .. ___-.--

~· ~__,-/'~\-ir--IK 
(Mohammad Yasin Beigh) 

) 
l ) Joint Registrar (Admn.) 

No: ~ 0 s,-;_ 'l - '?J '-, L{bated: 0 ')..: \ 6 )_'in:,\"\ ~ L ~ 
Copy forwarded to the: . ~;\l-:-~. 
-r. Principal District & Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kishtwar 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Ka.ial Parihat·, Advocate 

...... for information and necessarv action. 

~- \ ~~~K 
Joint Re~ar1 (Admn.) ') 

=;1=~- I 
H~_::::J~ -- ' . 'lr1 ll v' 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * *' 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order dated :l. ~ .12.2018 

Mr. Karan Nagpal 
S/0 Kamal Nagpal 
RIO H.No.128, Sec-4, Extn. Near Garden Estate, Trikuta Nagar, Jammu 
AlP G/0 Sh. Ramesh Chander Salotra JMC 15, Gurah Bakshi Nagar, 
Jammu 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-72212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ..,..,. 

._r~,,:\~ 
,--,· ~\,... r 
(Moham n Beigh) 

\ \ 

Joint Registrar (Admn.) 

No: S,O \ %~' 'i'll ~ PDated: D 'L 
1 
o \ .

1 
4\ 3, c:~""""l\,...~ 

Copy forwarded to the: ~)-·-
1. Principal District & Sessions Judge, Jammu. ~' l')...-. 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Karan Nagpal, Advocate 
...... for information and necessary actioL 

. '~ 

. ~ ·i~ J~t Registrar (Admn.) Q \ ..-\ Y 

r~ 
? ~' 1/V 



HIGH COURT OF JAM1\IU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~l '") Dated: 0 ':L I <l \ 1'h 1 9 
It is hereby notified that vide High Court Order dated ~.12.2018 

Mr. Kshitij Spolia 
S/0 Kuldeep Kumar Sopolia 
RJO Dher Phinter, Tehsil Bilawar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-723/20U/ in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,.-,. \ ~~~ 
(Moham~~sin Beigh)3\...-rr: 

1 \
Joint Registrar (Admn.) 

No: S:o\~~-9!"2/bY'Dated: ~~- o\ ~\c' ~ j 
I \ ~\...~ 

Copy forwarded to the: ..----\ , 
1. Principal District & Sessions Judge, Kathua. ?.1' 'v 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Kshitiz Spolia, Advocate 

...... for information and necessary action. . 

~ ~&: 
J~ Reg~n.)'J> \ ~ f y; \ 
~\ 

.·~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\ ')__ '] ':> Dated: C> 'L) oa I'®\ q_, 

r ' 
It is hereby notified that vide High Court Order dated L-9 .12.2018 

Mr. Kuldeep Singh Bhau 
S/0 Balwant Singh 
RIO 30-B, Bhawani Nagar, Talab Tillo, Jammu 

... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-72412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . ~ 

k ...r""' .-----., ~ .... ~~ '\.-j..-00,\i~ 
,.---, . , .... y 

(Mohamm Beigh)'3 
Joint Registrar (Admn.) 

No: Dated: ~L~ 
~'-

-------------- ---------------
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 1 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Kuldeep Singh Bhau, Advocate 
...... for information and necessary action. • 

~ ·~/ 
r~· ~ ....-\Y\t> 

Joint Registrar (Admn.) ~ \ 

~LhP 
~~,p~ 



HIGH COURT OF .JAJ\'Il\1U AND KASHMIR AT JANlMU 
(Exercising powers of Bar Council under Sectioh 58 ufthe Advu(·atcs Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----'\\--,":::>--""""-...... --\1,..--::'-1,_, _ Dated __0_\) ~ tl \\ ~" 
It is hereby notified that vide High Court Order dated 2-~.12.2018 

Mr. Keshav Kumar 
S/0 Jagdish Raj 
RIO Village Tarf Pami, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate en the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year 'from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-725/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: M?::ott·-s-/L·f Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press. Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Keshav Kumar, Advocate 
...... for information and necessary action. 

JQReg~n~t" 
~\ 

/ A~_:-:12' 
~:.~) 11..:.·--

,1' .;-~ - • 



HIGH COURT OF' JAJVIMli AND K,~}.SHivHR AT .JAMMU 
(Exercising powers of Bar Council umh:,· Section SS 'Jf tlw Advut·!nes Act, I 961) 

•k * * 

~rP~O\'ISION~~L !'I L -ENROLLMENT ~! 
N 0 T I F I C A T I ON 

No: _l ":L:-) S"- Dated: o~r~ \"'t-

It is hereby notified that vide High Court Order dated ':L '1.12.2018 

Mr. Lakshay Badyal 
S/0 Munshi Ram Badya~ 
R/0 Village Naki, P.O Sundla1 Tehsil MajaJta~ lfdhmnpur 
AlP lf.No.362, Sector-3, gangyal Garden, ~Jammu 

has been admitted and enro!led as an Advocate on the rol!s of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notificatior:, subject to the verification of his/her Provis;ona! 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has beer. entered under 

seriall'lo.JJ(-726/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enroliment must b~ 
sought before the date of expiry unless _tpe abs9lute/fina! enrollment as 
an Advocate is ordered there before. __ ,......... 

~ I ~"~- f./ 
• ;\ _,A v-""__..- ,, :y-'\6 

r-1 '\.....~~. ~ \' . 
(Mohammao Yasin Beigh) 

, "Joint Registrar (Admn.) 

No: <!:() 2o b,-- I Dated: . c, <:L\ (!;'\-\\ r-\- .. \ <t Cz~t:.:::'- r \ ------ . . --·- ' -- _ __..],\__\_ i ! ' \ ~ ""'":~"\ 
Copy forwarded to the: ~::~-~\.,;:.;~-" 
1. Principal District & Sessions Judge, Udhampur/Jammu. · 7' -·1 ,_,. .•• 

2. Secretary, Bar Council of India, New Delni. 
3. Manager, Government Press. Jammu for publication in the next issue of 

Government Gazette. 
4. ·President District Bar Association, Udhampur. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading. en the 

website. 



HIGH COURT OF JA~1l\1U AND KASHlVHR AT JAMMU 
(Exercising poners of Bar Council under S(~ction 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \rs\~ -+-, ........,_..__.....____ Dated: t!:O--\ \\ ~\'~ 
It is hereby notified that vide High Court Order dated 29.12.2018 

Mr. Mubashir Vikar Rather 
S/0 Vikar Ahmad Rather, 
RIO Gundi Manchcr, Lolab, Bismillah Colony, Kupwara 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and venfication of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-72712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

/~~ 
r--"1 • _.........-1 0 ');"' 

(Mohamma Yasin Beigh) 
J Joint Registrar (Admn.) 

No: ~QJ l( 4~--51/?fJ Dated: ~rf' \ • \ rtr-D\n _ ~~"-- \..\..-1\ 
~ \ -----\¥"' 

Copy forwarded to the: --- ·v\' \'11 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kupwara. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. lVIr. Mubashir Vilmr Rather, Advol·ate 

...... for information and necessary action. . 

L- ~ r-) . ,..-1 01..- f~ 
Joint Registrar (Admn.) 0).--..- " 

c.:-~~:7 L\-~~ 
____ ... l -· 

. v),)\'1 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

-PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\--+--f).:=-0~1+-, _Dated 0 <:L\e \\ "h\ ~ 
It is hereby notified that vide High Court Order dated 2.9.12.2018 

Ms. Mehak Jan 
D/0 lrshad Ahmad Khan 
RIO Bazar Batmalloo near Dobhi Masjid, Khas, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and anteced.ents from CID_ His/her name has been entered under 

serial No.JK-7281201,~ in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

0 ~-------:---,..~ '~ 
..-; p \...._....--1 - 3\ /' y 

(Mohammad Yasin Beigh) 

\ \ \

Joint Registrar (Admn.) 

No: S'~')..\ /-}..2-lf'oated: (])~_ o\ _ ~\~~L 
j \ \ \ \ ~ 

Copy forwarded to the: ,_.- -· 
1. Principal District & Sessions Judge, Srinagar. 1t' \\ v 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Srinagar. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Mehak Jan, Advocate 
...... for information and necessary action. ...... 

\ _,-:..---.-----:-:· rl \g' 
n. ~ __....-4 v~t 

Joint Regtstrar\(Admn.) ~ \ ..--\ 
~ 

(,'v~ .,...-
/ -z.,t\),___..,. 



HIGH COURT OF JAMMU AND KASHMIR AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of' the Advocates Ac!, 1961) 

•k * * 

~~ P~~R~isL~~A] 
N 0 T I F I C A T I ON 

No: I'::,'>~ Dated: 0> ').__\ 1) \ \ ~\ "! 
It is hereby notified that vide High Court Order dated 'l-'1.12.2018 

Ms. Mahwish Sharief 
D/0 Mohammad Sharief 
RIO Habak Naseem Bagh, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jl(-72912018 in the roll of Advocate maintained by this Registry . 
• 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

t _,.--:. ___ ..--:----
_, . ~ ""~...-\ ~ 

(Mohammad Yasin Beigh) 3 '"' .r 

No: J 

Joint Registrar (Admn.) 

(l,')_r~ 1 / ~':'!- ~L-~ 
Copy forwarded to the: ,,/~~ -
1. Principal District & Sessions Judge, Srinagar. ·7;,,\ \ v 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President Bar Association, J&K High Court, Srinagar_ 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Mahwish Sharief, Advocate 
...... for information and necessary action. 

\ ......-'\A ~~ '(/ ...-.· ~ ~ IY"' f> 
Joint Registrar (Admn.) ~ \"" 

~K-·· ~\::::J}., 
~,,_,...~ / -

_.. \\Y 
'?' ' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU _<:.~ 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -----+\-~~c-s-=-2t_J_· __ Dated: Cl :L \~~\~I "J 
It is hereby notified that vide High Court Order dated '2-q.12.2018 

Mr. Maqsood Ahmed 
S/0 Hakim Din 
R/0 Village Draba, Tebsil Surankote, Distt. Poonch 
AlP Nowabad Sunjwan Road near India Cake House, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-730/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~,19\\( 
___,. ~ \ ...-r;.: 

(Moham n Beigh) 
/ \ \ Joint Registrar (Admn.) 

No: SO '>;'t'f--6-5(/1 Dated: 0').__
1 
(l~f/.0>\'l, ~L 

Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Poonch/Jammu. ?\ ' v 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Maqsood Ahmed, Advocate 

...... for information and necessary action~. ~ ~~· "'/ '}dl& 

-r-1" G',... r 
Joint Reg s (Admn.) 

~L~ 
~\'~--' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ '::. '>;,,(, Dated l"l ~ "\ \ 'lo \ 1 
It is hereby notified that vide High Court Order dated .2. 9 .12.2018 

Mr. Musharraf Farooq 
S/0 Mohammad Farooq 
RIO H.No.F-47, Ustad Mohalla, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-73112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . .----

\ /-~ ·_ .,)._Cflk 
,..-, . . \._/" ~' "'' v 

(Mohammad Yasin Beigh) 
J \Joint Registrar (Admn.) 

No: S:0SI)"9.~(1-.f Dated: 6~\ & \_/):e\~ ~ L 
CopyfonNardedtothe: ~ 
1. Principal District & Sessions Judge, Jammu. ~1 l v--
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Musharraf Fat·ooq, Advocate 

...... for information and necessary actio~n. / ~_,y(K 

r"') . ~ v---r:v 
Joint Re (Admn.) 

~k 
"7\, I v 



HIGH COURT OF JAMMU AND KASlllVIIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of ihe Advocates Act, 1961) 

* * * 

PROVISIO. NAL I 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 12,1 ':>:, Dated: 0 ~ {o '/'h.\ '1 

It is hereby notified that vide High Court Order dated ')__ 9.12.2018 

Mr. Mohd lnzamam Mir 
S/0 Mohd Arshad Mir 
RIO W.No.3, Batote, Mir Mohalla, Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-732/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

t,\ 

an Advocate is ordered there before. 

,., . \ - -? ---::;:1~ 
(Mohamm~~eigh)~\ 
Joint Registrar (Admn.) 

No: .S/ D 7 6 ~9J/t.( Dated: 
( 

()~ ._ 6/- -:Lc l ~ ~ L\ 
~ Copy forwarded to the: 

-:;)\)' "V" 1. Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Ramban. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. lVIohd lnzamarn Mir, Advocate 
...... for mformation and necessary action. 

,-,· \ ~ ~~'k' 
Joint Re~Admn.) 3 \ 

c:--~--------- \ . 
t/ k\._._.~ 

~--
..,,, \lf' 

\ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _/,___2>=-----....L.J--=-b- Dated: D 4 / tJ ( / "'on ~ q 
I I 

It is hereby notified that vide High Court Order dated 2q.12.2018 

Ms. Mishi Khanam 
D/0 Ibrahim 
RIO Ward No.2, Nagri Road, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

....,. I .... ~~\K 
(Moham~s,in Beigh) 

J Joint Registrar (Admn.) 

No: ~I 0 9 ~ 4jkpated: C' Vo 1/')-d<t ~ L\ 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Kathua. '-1' 11 L----
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Mishi Khanam, Advocate 
...... for information and necessary action. 

\ . __..:.-____-:-- r/· 
J~t R~Admn.) ~ \-\ )..---\6 

-\~- \ 
c:;;;~- \. 

~~ 



HIGH COCRT OF JAl\'IMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

I, PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /37 5"~ Dated olj}//H/'1 

It is hereby notified that vide High Court Order dated 2... 9.12.2018 

Mr. Mohd Irfan Khan 
S/0 Abdur Razak Khan 
RIO Salwah, Mendhar, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-73412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ,.--,. ~/-4~k 

(Mohammad Yasin Beigh) 
.f.)).) ___ q"2.J., Joint Registrar (Admn.) 

No: s-)d~ated: oyjotP-ct:z .:;__~- L~ 
Copy forwarded to the: · ~--'~\-~~ 
1. Principal District & Sessions Judge, Poonch. ~' 'IV 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Poonch. 
In-charge N.i.C High Court of J&K Jammu for uploading on the 
website. 

6. Mr. 1\'Iohd h·fan Khan, Advocate 
...... for information anci necessary action. ~ 

;'I· \ __.,A ~l),_.,y-\K' 
Joint R~lrar (Admn.) "" 

(~~~ \\ 
}~~ 
c/' ,, ·1 

'11' \ ' l.-



HIGII COURT OF JAMlVfU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

~ PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: L '}:, ') ft Dated: 6 Y /c 0')-,;, 19 

It is hereby notified that vide High Court Order dated ':2..01.12.2018 

Ms. Monika Sharma 
·· D/0 Rajinder Kumar Sharma 
RIO H.No.94, Lane No.4, Vijay Nagar, Talab Tillo, Jammu 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: g 6 8 ?--~ ~/bated 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Monika Sharma, Advocate 
...... for information and necessary action. 

t - .../-_----:--
J~t Re~Admn.) r)l ,...1 )...--\k' 
(~ \\ 

--:.:::~ 
/ \ ·~'\'""/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

) ?:, 71-- Dated: 6 '>:.-/. 6 {L ">-<, 11 
It is hereby notified that vide High Court Order dated )__ 9.12.2018 

Mr. Mohmad Ashraf 
S/0 Peer Sa if Din 
RIO lkhraj Pora, Jawahar Nagar, lkhraj Pora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-73612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

.----,. 1 _.., ._;.; ____-:---\k 
(Mohamm~sin Beigh) 1)1--l Y 
Joint Registrar (Admn.) 

No: <J;:{ D)7·-~L}Lf'Dated: ~":::> \ ~1\ ~\S ~ 1' 
r ~ \ \ ~\--~~ 

Copy forwarded to the: ~ · 
1. Principal District & Sessions Judge, Srinagar. ~),' 11 ,__..,. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Mohmad Ashraf, Advocate 

...... for information and necessary action . 

. ~~~ -\g 
J';Jnt Registrar (Admn.) tJ 1,...1 ).--cY,\ 

,,\,..-~ 

~~\~ 



HIGH COURT OF JAMMU AND Kt\.._SHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 0 l1 / () l I ').;. l 9 

It is hereby notified that vide High Court Order dated 2 ~.12.2018 

Ms. Meenu Padha 
D/0 Mahesh Padha 
RIO Villahc Battal, Tchsil Bajalta, Distt. Udhampu1-, A/P H.No.216, Dhavan 
Nhvas, Mohalla Bhartiyol Opp .. Jaihind Bakery, Raghunath Bazar, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,--,. ~ __:----;:; ~ 
(Mohammad Yasin Beigh) 

J J 
1 

Joint Registrar (Admn.) 

No: [;;;?/-?6jL-foated: ~~r~Lrrt1 ~},~ 
Copy forwarded to the: -::;7)~ 
1. Principal District & Sessions Judge, Udhampur/Jammu. ~ lv 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Udhampur. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Meemt Padha, Advocate 

...... for information and necessary action. 

J~t-Re~d~:;:; y-1( 

#k 
~ 71\'"' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____._/___,~=-7~/'--- Dated ""':. l "'\ \ !').,\ 1 
It is hereby notified that vide High Court Order dated '2-~ .12.2018 

Mr. Nikhil Narayan Sharma 
S/0 Ashwani Kumar Sharma 
RIO H.No.325, Sector-G, sainik Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

.----. . I ~ _,.:. ~r( 
(Mohamm~i~ Beigh) 
Joint Registrar (Admn.) 

ds/oV')., l) ~ Lk,, 
Copy forwarded to the: · q;;:_._ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu .. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Nikhil Narayan Sharma, Advocate 
...... for information and necessary action. 

,.--, . l--: __;.-____--:- -\~ 
Joint ~(Admn.) ') \--\ Y 

r L~ 
_...}') \v 



HIGH COURT OF JAIHMU AND l<ASHMIR AT JAMIVIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONALl 
ENROLLMENT 

~~~~~~~~~-~ 

N 0 T I F I C A T I ON 

No: /"::> 7 o Dated: 0 '3 jn;j_ ')-nl '1 

It is hereby notified that vide High Court Order dated ')_ 9.12.2018 

Mr. Niaz Ahmed Wani 
S/0 Ghulam Hussain Wani 
RIO Village Koti, Tehsil & Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Ceriificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~· t ~~~r\K 
(Mohamm'aa-Y;~in Beigh) 

J 
Joint Registrar (Admn.) 

No: $/ 0\ ~- \8/ lJ1()ated: a~ / D d 'J-6\7 ~ L\..-· 
Copy forwarded to the: , ---~ 
1. Principal District & Sessions Judge, Bhaderwah. ~; 1

) I!..-
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Niaz Ahmed Wani, Advocate 

..... for information and necessary action . 

........, . l---' ~----:-- (7 
Joint Reg1~~L(Admn.) J \ ..-,.)..-"1~ 

~~~- \ 
..,. \:v·-y~ 

_ •• ..--:?""' 

t.; \ \ Ht' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ l,~ 

It is- hereby notified that vide High Court Order dated I)_ 9.12.2018 

Ms. N uzhnat Maq boo I 
D/0 Mohd Maq boo I Dar 
RIO Chatterhama, hazratbal, Dar Mohalla, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. Hisiher name has been entered under 

serial No.JK-74012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ _____-:--/\t ..--,. \ y 
(Mohamm in Beigh) !:> v·--

/ 
I Joint Registrar (Admn.) 

No: S/ o "1 ~ h- /u?Dated: 0 '? ~ ILO-o 1 <=J ~ 
Copy forwarded t~ the: r 

1 ~ ~-
1. Principal District & Sessions Judge, Srinagar. ~' \) )...--~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Nuzhnat Maqbool, Advocate 

...... for information and necessa: a~tio\. __.. ~ ~ ~ 

Joint Reg~(Admn.) 3\ 

~L 
-'~ ).s\ ~~/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba•· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ <';) \ Dated: ~~\D\\~\~ 
\ ' 

It is her~ by notified that vide High Court Order dated 2.. '1.12.2018 

Mr. Naveed Mahmood Ahmad 
S/0 Ab. Gani Sofi 
RIO H.No.35, Sector-A, Gulbahar Colony, Hyderpora, Bye-Pass, Srinagar 

..._ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-74112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ 

,_,. \ .~ ~~,·.y\~ 
(Mohamm~n Beigh)~ 

\ \ 

Joint Registrar (Admn.) 

No: S'6 ~~·l·-~19~Lpated: d"'b 0 \_ ')--n \~ ~--) \. , 
\ ~ \ "~ 

Copy forwarded to the: ,.----.-\ 
1. Principal District & Sessions Judge, Srinagar. ) l ) t----·· 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Naveed Mahmood Ahmad, Advocate 

...... for information and necessary action. 

,--,·~/~~ 
Joint Registrar (Admn.) ~' \ >-" 

~'\ 
. ~ 

r '1;-'') \v 



HIGH COURT O_F JAMMU AND KASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

11! PROVISIONAL 
L_ ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~~~--Dated: -~l_t1\ \ ft\ ~ 

It is hereby notified that vide High Court Order dated 29:12.2018 

Mr. Najum Ul Huda 
S/0 Mohammad Jaffer Akhoon 
R/0 Sangt1th, Tehsil Sanlwo, Distt. Kargil (Ladakh) 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionaliy fer a period ot one year frorn the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. H1s/her name has be_en entered under 

serial No.JK-74212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licenc~/enrollrnent must be 
sought before the date of exp~nless the ab§olute/final enrollment a~ 
an Advocate is ordered there before. 

_....,. ~. .~~~ 
(Moham~Bei h)Q~ ;-ti 

1 J Joint Regi;ftrar (Adm .) I 
No S/_; I?- L ~)J! Dated . tJ _lf/ t'J ! J:> Lq ;2/, "'~ 
Copy forwarded to the: . ..,.~~.~ \1 '' tl 
1. Principai District & Sessior)s Judge, Kargil. 
2. Secretary, Bar CoLJncil of India, New Delhi. 
3. Manager, Government Press, ~lammu for publication in the next issue of 

4. 
5. 

Government Gazette 
President District Bar- Association, Kargii. 
In--charge N.!.C. High Cou:t of J&l< Jarnmu tor uploading on the 
website. 

6. Mr. Najum tH Huda, Advocate 
.. for information and necessary action. . . , 

. r~· ·~ .._r-'~Hq 
Joint R~jistrar. (AdrrJ{I.) \ 0 "'1 ..-() 

/~~;;?~- /'1 JA\.v·:t\ 
.N~--c~; 41 

t-qt \1 I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~ ~:1 Dated: 0 '?? \ ll \ \ ~\ ~ 
It is hereby notified that vide High Court Order dated 2-9 .12.2018 

Ms. Nighat Nelofer 
D/0 Muhammad Munawar Rather 
RIO Garoora Bandipora, Umer Colony, Bandipora .. 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

__,. I ~~~19 
(Moham~~in Beigh9 

No: St'!'/1 ~-'11 It fbated: 
I 

Copy forwarded to the: 

\ Joint Registrar (Admn.) 

Qr:l, t\~\'J_c\\_ ~ ~ 

1. Principal District & Sessions Judge, Bandipora. }\\11-
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President District Bar Association, Bandipora. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Ms. Nighat Nelofer, Advocate 

. ..... for information and necessary action. 

n· t . ~~-!OJ 
Joint R~r (Admn.) 0 ..l 

~\~ 
/.;;,\ \1/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU; 
(Exercising powers of Bar Council tinder Se.ction 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
· ·ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ;1, I I 1 '").., \ C), 

'~ \ ' 
It is hereby notified that vide High Court Order dated ')_ 9.12.2018 

Mr. Nadeem Ul Islam Ganaie 
S/0 Manzoor Ahmad Ganaie 
RIO Audsoo Tailwani, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. • 

,--, ~ t -A ~~"),---\k 
(Moham~~in Beigh) ~ 

j I 
Joint Registrar (Admn.) 

No: £c 3 ~9-1.3 riDated: c~ t )~ \<:::~, ~ \ L.-
7 I L~o ~::::D-

Copy forwarded to the: ....--..;:\ 1 y-
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Nadeem Ullslam Ganaie, Advocate 

...... for information and necessary action. 

r-1- ~~~cr 
Joint Registrar (Admn.) ~ 1-1 ).-

~··L~ 
~\J);• 



HIGH COURT OF JAMMU AND KASH1\11R AT JAMMU q\f 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
1! rRoviSIONAL I' 
I ENROLLMENT I 

N 0 T I F I C A T I ON 

No: _\\-.~.-L.=..b""""'"S' __ Dated: <!:r~\ o \ \ '}-, I 3, 

It is hereby notified that vide High Court Order dated .:L 9.12.2018 

:Mr. Neeraj Lalotra 
S/0 Ruldu Ram 
RiO W.No.l, Nagri Parole near OLD Water Tank (Mirpur Jaggu), Tehsil 
Nagrt- Parole~ Distt. Kathua. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~r---
,-; r r\ )..-.... \ lS, 

(Mohamm Beigh) ~ \ 
, · Joint Registrar (Admn.) 

No: S'<>'/81-~? /tbated: ~ ":l \ <!> \\ 'H,. \ ~ "-;:~'-1 
Copy forwarded to the: · · --~ 
1. Principal District & Sessions Judge, Kathua. ?'\ \) ;y~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu fer uploading on the 

website. 
6. l\!Ir. Neeraj Lalotra~ Advocate 

...... for information and necessary action. ' ,..,-:.-,..-------:-,/ 
rJ. '~1 01~( ")..-_, ~ 

Joint Reg1s~ar\{Admn.) 

---~ c:.-.-,.~ 

- ~\.~,. 

. ..~,, \V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

No: \'=b b'-\ 

PROVISIONAL 
ENROLLMENT 

It is hereby notified that vide High Court Order dated )_ 9.12.2018 

Mr. Nikhal Kotwal 
S/0 Mohan Lal 
RIO Village Gajoth, Tehsil Bhalla, Distt. Doda 
A/P H:No.233, Toph Sher Khania, Mehra Mohalla, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-74612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

__.,. ~ _,.;.~,~ 
(Mohammact Yasin Beigh) 

I 
\ Joint Registrar (Ad.mn.) 

No: QJ'7 7& -.r~.kt2oated: g::, ·"' l {2-c\ 'il ~ L 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. '7

7
' \' ">-

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Nikhal Kotwal, Advocate 

...... for information and necessary action. 

,_,. ·~ _,-:~tk:' 
Joint Registrar (Admn.) 

~- l, 
~ 
"f,\\\'V 



HIGH COURT OF' .JAlVIMlJ AND KASHMIR AT JAlVIMU 
(Exercising powers of Bar Council itnder Section 58 of the 1.\.dvocates Act, 1961) 

* * * 

I!P~OVISIONAL 
I ENROLLMENT 

N 0 T I F I C A T I ON 

No \ '6 k;:, Dated: 6 "0\ 0\ \ 1):-o\ ~ 
It is hereby notified that vide High Court Order dated :L 9.12.2018 

Mr. Nikher Jandyal 
S/0 Anil Kumar Gupta 
R/OW".No.8, H.No.l40, Dhar Road, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provis,onal licence/enrollment must be 
sought before the date of expiry unless the absolute/finaJ enrollment as 
an Advocate is ordered there before. . ~ .... \ ~ 

~..,. l~ ~~ \·A-y 
(Mohammad Yasin Beigh) 

. . __} Joint Registrar (Admn.) 

No: §397o~7)jtr'oated:__q_~"x\"'\ ~k. 
Copy forwarded to the: · . ~...--4\!>:. 
1. Principal District & Sessions Judge, Udhampur. ' 1 

\ v 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Udhampur. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Nikh.cr Jandyal, Advocate 

...... for infor~ation and necessary acticn. . . ~ 

. . ... -..,- .~ _.,......, ~ fJ ,_,y-.... \K 
Joint Re~ar (Admn.) 

<"~~~\ . 
. ,\--~r" 

.--" ...,-.;.,..,.,_,,..-"\ 

·~l\\lP 



HIGH COURT OF "lAiVUVIU AND KASIHVHR AT JAlVllVID 
(Exercising powers of Bar Coundltmder Sedimi .'\8 of the Advocates Act, 1961) 

* ·k * 

~~PROVISIONAL il 
I L ENROLLMENT II 
II ll 

N 0 T I F I C A T I ON 

No: /?:, bJ-. Dated: . Ll ~~~ 14 

It is hereby notified that vide High Court Order dated :2-9.12.2018 

Mr. Neeraj Singh 
SiO Anchal Singh 
RIO Near Shiv 1\'landir, Tridwan, Kathua (Hatli), Kathua 

has been admitted and enro!led as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verif!cation of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification pfhis/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-748!2018 in the roll of Advocate maintained by tnis Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: S'01 b(c--6~r<Dated: 
I 

Copy forwarded to the: 
1. . Principal District & Sessicns Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Government Press, Jammu for publicatior; in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Neeraj Singh, Advocate 
..... for informat!cn ar:d necessary actior.. 

. _-A 
t; .~,.;---- · r\ (/ 

r-;· ~/1 · ~J'~¥ b 
Joint Registrar

1
(Admn.) 

~----~, 
..:::~ .. ~ / .,.,\_:~:;1:.~ 

~,~·?;~ l ) t/ 



HIGH COURT OF JAMIVIU AND KASH~1IR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~':\~ Dated: a~\o\\~\9 
\ I \ 

It is hereby notified that vide High Court Order dated 29.12.2018 

Ms. Neha Koul 
D/0 Chuni lal Koul 
RIO H:No.85, Neel Sheel Vihar, Ploura Dock, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her ~rovisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

\ _A ~------:-·-\"~ 
,_..,. \,.__,.....--- • I I ).--.- l> 

(Mohammad Yasin Beigh)31-
Joint Registrar (Admn.) 

No: s-'c::))_~lj-"'1 kfoated <!.>'"l--\ c \\'h\'\ ~ ~ 
Copy forwarded to the: ~' \rv 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Neha Koul, Advocate 

...... for information and necessary actio~n. ~~ ---·--
_,.. ·....-- . . rl . _____ _, '", _, ~ 

Join~ (Admn.) '11 --1 :V 

L\~~-
--:~v 



HIGH COURT OF JAMl\fU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of lhe ,\d\ocates Act, 1961) 

* * * 

rP~ov~siONAL I L ENROLLl\1ENT . II 
N 0 T I F I C A T I ON 

No: / 37 8 Dated 0 Y / V / } '}y I '-'( 

It is hereby notified that v1de High Court Order dated 29.12.2018 

Ms. Neha Singh 
D/0 S.S. Salathia 
RIO H.No-":17, Sector-S, Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the roils of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-75012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of g_rqyisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . _....,., 

~ .. v ~-;~· .. .eft-\~ 
(Mohammad Yasin~igh) 

1 
~ Joint Registr~~ (A n.) 1 

No: S'li ~·\-\~\z...·f Dated: (}/ Y /t.'/1?-vJ 9 ~- -\\-~, 
r r ..... -.--.:+.,.. 

Copy fo~~rded.to.the: . ~ \, ,, cl 
1. Pnnc1pal D1stnct & Sess1ons Judge, Jammu. l · · 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Neha Singh, Advocate 
...... for infor:-nation and necessary action. . __: ---.. ' l. ~ ·-

. '1 ~ , ~ · ol1 ... cfl--19 
Joint~~-' <tmr.) . 

C-- . • . . / \(~---,.~~ 
-~··-;--~'\\"'I 

\l~ 1. ; 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

. . } . . .PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~bl Dated: o'1\ c \\')_(!)\q, 

It is hereby notified that vide High Court Order dated 2 '1.12.2018 

Ms. Nishu Lalotra 
D/0 Kamal Singh 
RIO Sarthi Kalan, Rajpura, Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-75112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~(/ ,.-, . .\ l , y--{ ~ 
(Moham in Beighr 

) 

Joint Registra_r ~~mn.) 

No: 9;;9s'iJ-c.31p Dated: or):>), 1 ~~''1 ~ J '- ~ 
r r ~~ 

Copy forwarded to the: ~-:P-" 

1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Samba. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Nishu Lalotra, Advocate 

...... for information and necessary action. 

~ _,.:------=--- y ,..-,~~ -1 
Joint Reg1strar (Admn.)tJ)-tJ-: 

~- I 
~ 



HIGH .COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
·. ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order dated 'l. 9.12.2018 

Ms. Neha Sharma 
D/0 Dharamvir Raina 
RIO Basti Ram Nagar, Badyal Brahmina, R.S. Pura, Jammu 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-75212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Neha Sharma, Advocate 
...... for information and necessary action. 

J~;Re~(~~~ 
~'L~ 

£~nt 



HIGH COURT OF JAMMU AND .KASHMIR AT JAMMU 
(Exercising powers of Bar ~ouncil undc1· Scctio.n 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\_,__:\-'--'-=S_s,_, _Dated c:> ~\ o \ \')-,;, \ 9., 

It is hereby notified that vide High Court Order dated ::2-.9.12.2018 

Mr. Owais Shafi 
S/0 Mohammad Shafi 
RIO Gopalpora, Abu Bakar Lane, Tehsil Chadoora, Distt. Budgam 

... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-75312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r-7- L--r ~~--~~ 
(Mohammad Yasin Beigh) 

J \ Joint Registr~Admn.) 

No: ~~() ~ ~ {.,-- s:~ated: o'"::>\ e>\l'J:c \~ ~/ L, 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Budgam ~' ) '¥"' 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Budgam 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Owais Shafi, Advocate 

...... for information and necessary action. 

n·~~~( 
Joint Reg•strar\(Admn.) :l 1 

~-\ . > ~\) \V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \SS~ Dated Q:> ·~\c \\ h\9, 

It is hereby notified that vide High Court Order dated 2-«1.12.2018 

Mr. Ovaise Khan Qureshi 
S/OVikar Ahmad Khan Qureshi 
R/0 Khan Mohalla, Gund Adal koot, Tehsil Banihal, Distt. Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-75412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

0 ~~ ~ . ~ ~ ~ , .... ,).-:--l !( 
(Mohammad Yasin Beigh) 

I 
\ Joint Registrar (Admn.) 

c3 ~- ttl\_~ 'J:? '1 ~-~ J 
-\t~ Copy forwarded to the: ...,--

1. Principal District & Sessions Judge, Ram ban. P'' \ 'Y 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Ramban. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. M~ .Ovaise Khan Qureshi, Advocate 
...... for information and necessary action. 

D ~~~1,/ 
J~t Re~Admn.)'], ,..-!).-- ~ 

~····L~ 
........-; 
"7')\V 



<;2, .;\ \J 
HIGH COURT 01'' .JAI\lMU AND KASHJ\HR AT JAlVIMU · -, 

(Exercising powers of Har Coundl ~mder Scdioll 58 of tia~ Advo~:ates Act, 1961) 
* ·Jt * 

~-Pi(W~·SIONAL =:]! 

I L_ ENROJ"LMENT J 
N 0 T I F I C A T I ON 

No: \?:S'i- __ Dated: 0~ 
It is hereby notified that vide High Court Order dated )_ 9 .12.2018 

Ms. Priyasha Gour · 
D/0 Anil Gour 
R/0 H.No.27~ Sector-A, Block-·C, Gandhi Nagar~ J~mHl!1H 

has been admitted and enrolled as an .A.d\lOC:r.~te on the ro!ls of ,Jarnrnu and 

Kashmir 8a1· Council provisior-aliy tor a period of one ·:lear (rom the dats of 

issuance of this notification, subject to the verik::at!on of his/h$r Provisional 

/LL.B Degree Ce1iificate from concerned University and venfication of h_is/iler 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-755;2018ln the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licenceienroUment must be 
sought before the date of expiry unless the absolute/final enroilment as 
an Advocate is ordered there before. 

". ( --------1 ~~& 
(Moham~a"tfYasin Beigh}3\ .... ,..~-

1 
11 

Joint Registrar (Admn.} 

No: : 5"c> 93 Lr·- 39/l.foated: ~~:') r-:st~~_\j:_~~ , ·-~;~>- I \ . 
I 1 ' /-<.. '·!\,~-

Copy forwardecHo the: · · - : __ ._.,.-:-·-~--·-
1. Priflcipal District & Sess\9ns Judge, Jammu. 

11 
\' l-r" 

2. Secretary, Bar Council of India, New De,hi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, jammL~. 
5. In-charge N.!.C. High Court of J&K Jammu for UJJ!oadmg· on the 

website. 
6. Ms. Priyasha Gour. Advocate 

...... for information and necessary action. 
. . II ·._ . . ____. 

li . . ,.. .--

.-·~1 ~ ~--_/1 ~:-;:. ,-1 ~ ( k/' 
Jomt Reg1strar (Admn.) !>I · 

c-- -~~::-- --- lJ .. 
~~- \ • .. ·.. ·<.J_:~ . 

.. ~~~Jiv ·. 



HIGH COURT OF JAl\1Mlf i\ND KASHMIR AT .JAMlVIU 
(Exercising powers of Bar Council untler Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\-r, ~---=--.;~~· ~~- Dated: 6 'b \ ('; \\"r-r,\ S\ 
It is hereby notified that vide High Court Order dated L. 9 .12.2018 

Mr. Pardeep Kumar 
S/0 Parkash Chand 
RIO Badhole, P.O Badholc, Ratti Mitti, Tchsil I<.am Nagar) Distt. Udhampur 
AlP BaryatP/0 Kashirah, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-75612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/e~rollme_ot must be 
sought before the date of expiry unless the absolute/final enrollment as, 
an Advocate is ordered there befQre. · ~ 

0 ~ ~1V 
.---, . \.._....-1 ··~,.......~ _, r: t:t 

(Mohammad Yasin Beigh) 
. J ·· . \' Joint Registrar (~dmn.) 

No: 5'69~-~~g.(oated: C)~\ c\\ ~f.)\~ ~~ 
Copy forwarded tfthe:, 

1 

l\.L~~-
1. Principal District & Sessions Judge, Udhampur, -~;;~) 'v·.·: 
2:. Secretary, Bar Council of India, New Delhi.· 
3·. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Udhampur 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. M~.Pm·deep Kumm·, Advocate 

...... for information anj necessary action .. 

f ' --
;-, . \ . ·.-----t v-o;'::----: .-' t/ 

Joint Reg1Sl:rnr (P;dmn.) ~ ,_...,-y 6 

.c;..~-- \. . 
. . l;.\-.~"f'., 

. ' ~""' 

.. :···.~~ \ \Jl.;· 



HIGH COURT OF jAMMU AND IV\SHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T IF I CAT I ON. 

No: ~~~s;- Dated: l'l rc:, \l)rn l9; 

It is hereby notified that vide High Court Order dated '.:l-a,.12.2018 

Mr. Peer Tanveer Ahmad 
S/0 peer Mohd Sharief 
RIO Village Chanjloo, Banihal, Distt. Ramban ... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-75712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,...,. \ ~~~~\k' 
(Mohamm~;n Beigh)~ 

) 1 
Joint Registrar (Admn.) 

No: ~9~1~2¢/oated: ~'1 J 4'h\"jl ~ J~ 
Copy forwarded to the: · ?r\ \I Y-

1: Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. M~ Peer Tanveer Ahmad, Advocate 

...... for information and necessary action. 

rl' .~~~11/ 
Joint Registrar (Admn.) ~ J -1 )..- 0 

~k 
.,., \ \ v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / '?:J 5' 4 Dated: 6 3/ fJ II-0.-..11 

It is hereby notified that vide High Court Order dated )_ ~ .12.2018 

Ms. Priya Sharma 
D/0 Kuldeep Raj 
RIO Mahal Shahan, Tehsil Ramgarh, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-75812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~,r/ 
,......., • ....-I ).!""'I 6. 

(Mohamma a Beigh) ~I 

1 I 
Joint Registrar (Admn.) 

No: s..--"7 tJ 9/.S'"'-- 2 floated: {) ..-.?- ") - ') .. ed 7 ~ L, 
( ---~ Copy forwarded to the: ~~ \ ll-~ 

1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Samb 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Priya Sharma, Advocate 

...... for information and necessary action. 

r~· ~ ~~ 
Joint Re~dmn.)/j' ..-f r --( fs;:-

~~ 
l•) tl/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No \ '?JS' 2 Dated 6 '"':, \6\) 'h) 5 
It is hereby notified that vide High Court Order dated 2.... 4.12.2018 

Mr. Pranav Lakhnotra 
S/0 Parshotam Lakhnotra 
RIO H.No.8,Lakhnotra, Gurah Brahmana, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,_,_ I --~4rylt 
(Mohamm'acrY;~in Beigh) 

. 

1 

1 Joint Registrar (Admn.) 

No: !;<!) CJcJ /.-/ 't/u(? Dated: (])rs _ o{ _ (")--6 \ 9 ~1 \ "' 
I I ~'-"-C; 

Copy forwarded to the: ---'\ 
1. Principal District & Sessions Judge, Jammu. ""' 1 t--
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Pranav Lakhnotra, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F J C A T I ON 

No: l3S1_. Dated: 6 ~\ • \\"m\'l 

It is hereby notified that vide High Court Order dated '2-'1.12.2018 

Mr. Pull{it Chrungoo 
S/0 Ashwani Chrungoo 
RIO 65-D, Patoli Magotrian, Janipur, Jammu ... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

k,_r'~,t/ 
,.--, · 2> l--1>--~ ~ 

(Mohamm Beigh) 

\ 

Joint Registrar (Admn.) 

No: s-o 1 lJ'$ - », jlf7Dated: 0 '>) o \ _
1
Cb, \:'I ~ b 

Copy forwarded to the: ~\\I?/ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Pulkit Chrungoo, Advocate 

...... for information and necessary action. 

\ .?~,/ 
J~; Re~Admn.y':Jlrf'Y 6 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~~<Q Dated: 6~ I 0 \ \ ~ v=\ 
it is hereby notified that vide High Court Order dated '.2.... '1.12.2018 ti 

Mr. Parmeshwar Singh Thakur 
S/0 Balbir Singh 
RIO Village Muthal (Alinbass) Tehsil Ukhral, Distt. Ramban 
A/P H.Nt>.62, Sec-4, Pamposh Colony, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ' _,;.~\~ 

rJ-~ r\Y'"i6 

(Mohammad Yasin Beigh) ~\ 
) } Joint Registra~dmn.) 

No: :;/ trn - {:, IL ·/?Dated: b ~I r:2 l ?-n \5 ~ \ \ 
r r r ~~ 

Copy forwarded to the: · -,\ \v-~ 
1. Principal District & Sessions Judge, Ramban/Jammu. '7 ) 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Ramban. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Parmeshwar Singh Thakur, Advocate 
...... for information and necessary action. 

~K r;. (\,,..., y 
Joint Reg a ' mn.) 'J 

~"\,__ 
~ "'\tv 



HIGH COURT OF JAMlVIU ANn KASHMIR AT JAMMU 
(Exercising powers of Bar Council und<>r Section 58 of the Adv(l~ates Act, 1961) 

* * * 

rPRoviSIONAL 
ENROLLl\1ENT 

N 0 T I F I C A T I ON 

Dated: ~'"J_-\ b ~'\-a\ Ql 

'\ ' 
It is hereby notified that vide High Court Order dated ')... "f.12.2018 

Mr. Pavit Singh Bali 
S/0 Rashpal Singh Bali 
RIO Kawallion~ Dhamn~ta, Kawalian, Banihal, Ramban ... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar CouncH provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7621201,~ in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

·L ~-4\( 
(M;;'hamm ~ Beigh):)\ 

\ \ 

Joint Registrar_(Admn.) 

No: !;0 '-Ia ~ ... --1l,/:Mated: (!)'":L_ o\ r-~ c:;~- J \ 'fk-F-''-' )l _, '~!:-. 
Copy forwarded to the: -:;;~ \\ \../ 
1. Principal District & Sessions Judge, Ram ban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Pavit Singh BaH. Advocate 

..... for information and necessary action. . 

r)• ·~~t 
Joint Registrar {Admn.)~\ ,.I Y 16 

~ \,\--o_ 
_...:--7-

'7.,.1 \' v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~OS' Dated ~ ')__\ ll \ ,'Lc, \ 
H is hereby notified that vide High Court Order dated ')_ 9.12.2b18 · 

Mr. Ramesh Chander 
S/0 Kasturi Lal 
RIO H.No.163, Lane No.3, Ekta Vihar, Kunjwani, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-763/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~,('/ r~ . , .... rr-,., o 
(Mohamm Beigh)~ 

\ \ Joint Registr~Admn.) 

No: S' (') ~ 'Ya -~ b)Uiated (!>')__\ o\,1),-,\ '\ ~ L 
Copy forwarded to the: _:..~-
1. Principal District & Sessions Judge, Jammu. ?l\' 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Ramesh Chander, Advocate 
...... for information and necessary action. ~ 

~iRe~~~~---~~~\K 
~k-j>-

-<}~ \\v-



-~~ 1V 

HIGH COURT OF JAlVII\1U ANO KASHJ\11R AT JAlVlMU 
(Exercising powers of Bar Council m1der Section 58 or the Advocates Act, 1961) 

* * * 

r~I~OVISIONAL ll 
Ill ENROLLMENT 111 

N 0 T I F I C A T I ON 

No: / ~ D D Dated: (') ·~-\ 61 \ "l--n I :'\ 

!tis hereby not1fied that vide High Court Order dated 29.12.2018 

Mr. Rahil Manhas 
S/0 Mohan Singh 
P/0 Maili, '"rchsil Billawar, Tilla, KHthua 

has been admitted and enrolled as an Advocate on t11e rolls of ..Jammu and 

Kashmir Bar Council provisionally for a period of one yeai· from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76412018 in the" roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must bt: 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ·_, • L/'1 v~f( 

(Mohammad Yasin Beigh)....; 

~"~ 
1 

/. . 
1 

l Joint Regist:a~~~,Admn.) 
No: S'o B b 6 J tjt ,(Dated: ___ C> ~-{i_J-P--~-'-3. c::.~¥~ { 
Copy forwarded to the: ' JA.;L_:~ 
i. Principal Distnct & Sessions Judge, Kathua. --;;, \ 11_....-·· 
2. Secretary, Bar Council of India, New Delhi. , 
3. Manager, Government Press. Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Rahil Manhas, Advocate 
...... for ir.formation and necessary action . . ·~.G~/ 

Joint Registrar fbdmn.) ~"\ \.--1 ~·!iS 
-~~/L ...... -c;____~ 

,r 

.. '· . ~ 
' _.,.~. \ \ 1,/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\ ~ ~ Dated: C '""'J\ 6 1\ "Y-e' ~ 
It is hereby notified that vide High Court Order dated .12.2018 

Mr. Rishabh Dev Slathia 
S/0 Kameshwar Singh 
RIO Yillage/Panchyat Gurha Salathia, Tehsil Vijaypur, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,--,. ~_,.,:~ 
(Mohammad Yasin Beigh) 

1 \ Joint Registrar (Admn.) 

No: ,gQS"9r-6vp.f?oated: ~~\tti\1 ~\'\, ~ L\ 
Copy forwarded to the: · -:;~ f1 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mt·. Rishabh Dev Slathia, Advocate 
...... for information and necessary action. 

~ 
4'1" ~ 'rli-f~ 
Joint Reg a ( dmn.) O')/'~' 

~\~,~ 
-;:;\ \\\., 



HIGH COURT OF .JAl\1JYIU A.Nn K_,_L\SlilVHR AT JAMMU 
~·· 

(Exercising powers of Bar Council under Stoftivn 58 of the Advocates Act, 1961) 

* * * 

I PROVISIONAL I 
L ENROLLMENT J 

N 0 T I F I C A T I ON 

No: \~cl! 
I 

It is hereby notified that vide High Court Order dated 2. '9 .12.2018 

Mr. Raoof Abdullah 
S/0 Mohd Abdullah Hhat 
RIO Ahopaison, Maqdam l\1ohalla, Tehsil Shaugus & Distt. Anantnag .... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of exQ.iry unless_the absolute[final enrollment as 
an Advocate is ordered there before. 

. (\ . ' .------: 
.---, . \~ ~~,;_,,.,g 

(Mohammad Yasin Beigh) '?> \ 
Joint Registrar (Admn.) 

No: f:o 3/'l ,~,~~ /_p Dated: <'>" I. \ '().,\ \:\ ~~ ·
1
! 

- ~'1/-· -4l- '""'-~...(J_- A\ --f',>,-•"" 

Copy forwarded to the: · :---'·---·-~ 
1. Principal District & Sessions Judge. Anantrag. ,.~ \' ,_,........--· 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Gov6rnrnent Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, .A.nantnag. 
5. In-charge N.I.C. High Court of .J&K Jammu for uploading on the 

website. 
6. Mr. Raoof Abdullah, Advocate 

.... for information and necessarv acti(;n. . .• , f. . 

.. ~ ... 1~~~~/ \ ......... ..,-. . '}'""'/ ~ " __....... I ' -
,Joint R·agiS'frar (Adrrm.) S' ,_ ;---

0~:.::::-:=~"'- \ 

J ~ 't~ -1'.... ~-·· ' .·. "·~ ....................... > .. ·" 
__ .. .- -· \ !, ~· ;r'\ \ l'·-~ 



HIGH COURT O.F JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 'Oo?:, Dated: Cl ';).- \ 0\ \ IJ-n I en 
\ I . ' 

It is hereby notified that vide High Court Order dated )... 9 .12.2018 

Ms. Ruby 
D/0 Jangi Mehra 
RIO Sua No.1, Jagial (Gharkhal), Akhnoor, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-76712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,-, . I · ~ ----::,k 
{Mohamma~ Beigh) '2:> \-\ 

No: 

\ \ Joint Registrar (Admn.) 

Q)'L4o~~,~~ j 
\ ' ~~~~ 

Copy forwarded to the: ____ , 
1. Principal District & Sessions Judge, Jammu. ?' \ l\....---
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Ruby, Advocate 
...... for information and necessary action. 

,....,. \ ~~t/ 
Joint Reg~\(Admn.)~l r--1 )-.--fo 
c~~\ 
~ 



. '. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
' ; ~ . PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ?:>~ '")___ 
' 

Dated: ~~ ~ \\ "d-o\q 
I \ 

It is hereby notified that vide High Court Order dated 2... '1,12.2018 

Mr. Rajat Kumar 
S/0 Kuldeep Kumar 
RIO Near Police Line, Ward No.1, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-76812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ~ ~ ~ tt \,...,),..-\&:" 
(Mohamma sm Beigh).O 

nrr/ ~~ \ ~\\J,~int,':gis¥drn.) 
No: ~6 ~ ~~ -~ · fbated: ---=u'---·----1 .~--~-~---'--1-r-=--· .r-o~ , ?/ ~ 
Copy forwarded to the: ~,_..-
1. Principal District & Sessions Judge, Kathua. ~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploadin~ on the 

website. 
6. Mr. Raj at Kumar, Advocate 

. ___ .. for information and necessary action. 

~~~ J~i Reg1strar (Admn.) 'b\ ....-! Y--li 
~ l~\-~ ---....-'¥, \ \ '--



HIGH CO.URT OF .JA~lMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~o\ 

It is hereby notified that vide High Court Order dated 'l.. 9.12.2018 

Mr. Randhir Singh 
S/0 Pawan Singh 
RIO Jarnal Panchal, Tehsil Pogal Paristhan, Distt. Ramb~m ... 

has been admitted and enrolled as an Advocate on the rolls of. Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-76912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r /~t· 
·- ,...--, . \___..--1 :) ' ,.-' ).~--
(Mohammad Yasin BeighJ 

\ Joint Registrar (Admn.) 

No: 5:'6 3 /f.t-7 f}toated: <!J ')..,\ b \I'"'-- ' ~ c~ j 
\ T~~ -" "\ 

Copy forwarded to the: ..----~· 
1. Principal District & Sessions Judge, Ram ban. 7

"''\ ,...----

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President District Bar Association, Ramban. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Randhir Singh, Advocate 
...... for information and neces$ary act1on . 

. \\ '~~ 
£1 , \ __.A 1 [:( 
Joint Regrstrar (Admn.) 2> 1 rl); 

c:::-~~~-1 
~---- \ 

~~~~ 
' ,.....,--- .--·-

?'1\lv 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~~~ Dated: D~o\\,~\~ 
It is hereby notified that vide High Court Order dated '1-"{ .12.2018 

Mr. Raj Kumar Kaith 
S/0 Rachpal Ram 
RIO Lane-6, H.No.15, Udheywala nearr KC Law College, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jf(-77012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~~ 
(~a~mad Yasin Beigh)3 \....-\)..---\&' 

~ Joint Registrar (Admn.) 

No O'b\ C'l\tA-.d ~ ~1 \.. 
Copy forwarded to th __:.....--~ 
1. Principal District & Sessions Judge, Jammu. 1- '\ \v/ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Raj Kumar Kaith, Advocate 

...... for information and necessary action. 

,.--, . ~ ___;----------i~tt 
Joint Reg1strar (Admn.) ·~ \,... Y 

~L, 
~ 



HIGII COURT OF JA_l\ll"v1U AND KASHl\1IR AT JAMMU 
(Exercising powers of Bar Coundlunder S-ed ion 58 of the Advocates Act, 1961) 

* * * 

IPRovisioriALJ 
I ENROLLMENT 

N 0 T I F I C A T I ON 

No: I)_ cz B-- Dated: a ':L\ ~\1,~ \3, 

It is hereby notified that vide High Court Order dated ')_ c1.12.2018 

Ms. Rashi Verma 
D/0 Sham Lal Verma 
RIO Ward No.65, Upper Barnai, Village Loharan, Jammu 

has been admitted and enrolled as an Advocate on the roils of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional li~ence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment ~ 
an Advocate is ordered there before. 

,..,. t -A~~K 
(Mohamm~~ Beigh)'j\.....-\"Y 

1 
""'"' J. _ '\ Joint Registra~ __ (Admn.) 

No ~o<>,~-~ated _c.·n-\<'l\\~~ ~:-\/ ]) 
C f d d t th 

.! t, ~""):~ 
opy orwar e o e: - --~----· 

.1. Principal District & Sessions Judge, Jammu. ·-y, \ \_v/ 
2. Secretary, Bar Council of India, Nev..- C'elhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Rashi Verma, Advocate 

...... for information and nec,:;!ssary action. 

. r . ..---1 ~~(\__.-/ 
r"'· \ ~--· ~~ 
Joint Rellfslrar (Admn.)~\-\ )..--

9-~<>\,. 
)~ .... \·-"'';''"'-,_ 

.. ~~~~~/ 



HIGH COURT OF .JAlvlJ\tlU ANn KASHl\tiiR AT JAMMU \ 0 \ 
(Exercising powers of Bar Council unde1· S1•ction 58 of the Adv(lcates Act, 196 i) 

* .... * 

~~(~~-OVISIONi\Ll ll ~NI~O~LI\1EN:_:-=s ~ 

N 0 T I F I C A T I ON 

No: \ :')_..:)):-- Dated: _j) )-/ & I/'),\ Cj 
r( 

It is hereby notified that vide High Court Order dated .L '1.12.2018 

Mr. Rameshwar Padha 
S/0 Pawan Kumar Padha 
RIO Rehal, Tehsil Bishnah, Distt. Jammu .._ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a pericd of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-172/201 l!_ in the roll of Advocate maintained by this Registry. 

The renewallextension of Rrovisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enroliment as 
an Advocate is ordered there before, 

f . ' --~··· .. ·--: f( 
,-, . \._-A ._r/' ~-, .... l;: --~ 1..:-. 

(Mohammad Yasin Beigh} 
Joint Registrar (Admn.) 

No: S...-,c'?:J42J--~~;JJ·toated:~W:U '~2n0._q. s~- \\ -f --, k "'ir:!). 

Copy forwarded to the: · · ·<:;~0;v·-
1. Principal District & Sessions Judge, Jamrnu. ,,. ,. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication .jn the next issue of 

4. 
5. 

Government Gazette. 
President Bar Assodation, J&K H1gh Court, Jammu. 
In-charge N.I.C. High Court of J&.K .Jammu for uploadi_ng ·on the 
website. 

6. Mr. Rameshwar Padha, Advocate 
...... for information and n<-?cessary action. 

. ....,. \ - ~--:;::-,~ 
Joint Re~(Admn.)'Jl 

r·---~~-'-- --· 'l . . 
;;:;'·· -· . ,_.\.".A 

,<~~\\v 



HIGH COURT OF JAM~lU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

. N 0 T I F I C A T I ON 

Dated: ~::r). __ \ a\\ 'X-n \~ 
I \ ' 

It is hereby notified that vide High Court Order dated )__ 9.12.2018 

Mr. Rohit Jalotra 
S/0 Kanwaljit Jalotra 
RIO Rangpur Basti near Holy Cross Convent School, R.S. Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

/~' ,..., . (2,\ ,.., y 'K 
(Mohamm n Beigh) 

J Joint Registrar (Admn.) 

No :!:'6'6 h~yt?jl Dated: (')~~\\'§!:>\'\ c~L~ 
Copy forwarded to the: ..,....., -'-
1. Principal District & Sessions Judge, Jammu. ? ' \v' 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Rohit Jalotra, Advocate 
...... for information and necessary action. 

__,. ~ / .------:t 
Joint Registrar (Admn.):)l,....l r1 

v~;/\~-~ 
__..--...:--~ 

..... Z
1
1\ )t/ 

. I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---l\~--"~::.._c:_f\-\-', S::~- Dated: (!"> 'J_ 1 Cl~ "h:, \ ~ 
It is hereby notified that vide High Court Order dated :2-'\ .12.2018 

Ms. Ritilm Choudary 
D/0 Ramesh Choudary 
RIO Barota Camp, P.O Ramgarh, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-774/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

k~~ ___.., · ') 1-- r ).-.... , k 
(Mohamm Beigh)v 

I \Joint Registrar (Admn.) 

No: 5":6 S ~ b- ~ ' tfbated: (!"l'J-\ m\~.x'"h \ '\ c:;;;:¥= L\ 
Copy forwarded to t~e: ~ 
1. Principal District & Sessions Judge, Samba. 'i'?l yv· 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Samba 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Ritika Choudhary, Advocate 

...... for information and necessary action. 

r--,r A __. ~~ 
Joint Regi'strar{'A~imn.) 31--\ )....--\!: 

k·l,\~ 
~~, \lv 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \b"-\ 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '~q\-\ 
\ 

Dated: (!) '"::>.._ \ <'> \ \ ~ ~ 
\ \ . 

It is hereby notified that vide High Court Order dated ~ 9 .12.2018 

Mr. Sanjay Kumar 
S/0 Ram Lal 
RIO Jijote, {Glowth), Tehsil & Distt. Doda 

... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r ~~~ 
(~~m~Beigh)~\...-\~\& 

No:~~ \ \

Joint Registrar (Admn.) 

mated: DJ: ~\_ 'J-o\ q ~ L\ 
/""' \ '\ ., ~ 

Copy forwarded to e: · ~~ \,v-~·· 
1. Principal District & Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, Bhaderwah. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sanjay Kumar, Advocate 

...... for information and necessary action. 

l -~~ 
Jol.it Reg~mn.)')) ..-\ ;..:-\ ~ 

~L~ 
----?') vl.--' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / ':L-4 p. Dated: (') ',)__, \ ~ \\ '),;, \ ~ 

It is hereby notified that vide High Court Order dated )_ 9 .12.2018 

Mr. Shrey Sethi 
S/0 Satya Dev Sethi 
RIO H.No.65-66, Resham Ghar Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

t _A~ 
cMoh~mm~~ ~>3' __ , y\{ 

\ Joint Registrar (Admn.) 

No: ,f'¢:,'JJJ-]-'-4jt/Dated: 6'1 \ ''' \'4-n'':\ ~ ~ 
Copy forwarded to the: ? , \J . .,.... 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Shrey Sethi, Advocate 

. ..... for information and necessary action. 

~· ~ -~~ . 

Joint Reg~dmn.)~' .-r y-r~ 
# L, 

-~,-\v ?r 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____,\~--.~...._._J..-=----'=~~- Dated:D 1/ t:J/ J')-6\ ql r / I 

It is hereby notified that vide High Court Order dated 1.. 4.12.2018 

Ms. Sobya Manzoor 
D/0 Manzoor Hussain 
RIO Kurhad, Tehsil Koteranka, Rajouri 
AlP Raipur Bantalab, Raipur Baganitalab, Bantalab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

t ~ t/ 
~- ~ ~ ~,_,v-\b 

(Mohammad Yasin Beigh) 

No: ~0 j~ ~7-:So'>lfoated: 
I 1 \ 

Joint Registrar (Admn.) 

O~_o) Qn\~~J' 
I -\ ~ 

Copy forwarded to the: ?' \' t....--
1. Principal District & Sessions Judge, Rajouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu 
website. 
Ms. Sobya Manzoor, Advocate 

for uploading on the 

~-· 

. ..... for information and necessary action. 

,-,· ~~~~ 
Joint Reg1strar {Admn.) ~ \- \ y 

L~ ....--,,,\tV 
' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \C)~ 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ?:> ')..\ 

It is hereby notified that vide High Court Order dated 2.5\.12.2018 

Ms. Sellar Nazir 
D/0 N azir Ahmad Sofi 
R/0 Solina Bazaar, Silk Factory, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-77812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~· ~~~.,,~ 
(Mohammad Yasin Beigh))' 

J 
Joint Registrar (Admn.) 

No: ~6 )6}- 21l.£ Dated: 6')-} ~I rx./1 ~J ) 
, 1 r ~ 

Copy forwarded to the: '7' \\v 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Sehar Nazir, Advocate 

...... for information and necessary action. 

t ...,~~ 
J~t .Reg~d:nn.)"::; '-1 y....-\t' 
~\~ y,,,v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \~'b 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I '3, '.:2-. 'L Dated: 6 ':L 1" / J ':l-n ~ Q 
I 

It is hereby notified that vide High Court Order dated .2 ~.12.2018 

Ms. Seerat Latief 
D/0 Mohd Latief Dar 
RIO Wanbal, Rawalpora near Railway Track, Chanpora, Srinagar 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~{) 
,_....., . ~ __., ....,-c. !~ \---\ ·).-...--\ 2> 

(Mohamm'acrYasin Beigh) 

\ 
1\ Joint Registrar (Admn.) 

No t;; 6 'SO ?-t0 (_ Dated: ('//__~ e \yw ~ <:;;;:\--- L~ 
Copy forwarded to the: -:;;, \\ \/"" 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Seerat Latief, Advocate 

...... for information and necessary action. 

,-,- ~ ..-'1 ~~(l/ 
Joint Re~Admn.)~ f -1 ).--......-{ ~ 

~-' ~-
"~\\,,/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \ -o <\ 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~\ :1 
\ \ 

It is hereby notified that vide High Court Order dated 2-<::j .12.2018 

Mr. Syed Abid 
S/0 Syed Rafiq Ahmad 
R/0 Magam, AlP Neelipora, Handwara 
AlP Shah Mohalla, Ahmad Nagar, 90feet road, Srinagar· 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

..ri--~r/ 
~- ..-\~ 

(Mohamm Beigh)"2:>\....-\ "'Y 

l \ 
Joint Registrar (Admn.) 

No: ,_s-'D~~~--- Dated: 0)- o\ f}D\~ ~-} \ 
\ ;t,}Y....~ 

Copy forwarded to the: ~\\ "~-......-~ 
1. Principal District & Sessions Judge, Handwara/Srinagar. ~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

Government Gazette. 
President District Bar Association, Handwara. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Syed Abid, Advocate 

. ..... for information and necessary action. 

\ ~ ._/'~ -----
QReg~d;.,n.);,l )..-:_I~ 

~-l \ ....-1''"' • A.t\, ~..., 

.~~\,,_ .. 



Joint Registrar (Admn.) 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 13/ca 

It is hereby notified that vide High Court Order dated 'l q .12.2018 

Mr. Syed Zahoot· Ul Islam 
S/0 Syed Habibullah Shah 
RIO Tal<.iy~ Khurhama (Lolab), Lalpora, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jl(-78112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~\(/ ,--, • -- _, ).- ,.- C:> 
(Mohamm Beigh)~ \ 

/'\ Joint Registralj_Admn.) 

No: ~o ~~'l.-~7 fLmated: Q)'J.-\ $ Un\~ ~ Jl \ l~L..I ,, <,.~· 
Copy forwarded to the: ..,.-7\ \ ,~.----
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kupwara. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Syed Zahoor Ul Islam, Advocate 

...... for information and necessary action. 

_,. \ A~~t 
Joint Re~ (Admn.) 3' ----\ }' 

9~/ L~--~ 
~;~·,v 



,,, 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /?:,I 'f Dated: D':L I b 1j 'h\ 'l 

It is hereby notified that vide High Court Order dated .2 9 .12.2018 

Ms. Shazana Farhat Amin 
D/0 Sheikh Mohd Amin 
RIO Oousia Colony, Bemina, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jamrnu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,_, . ~ -~ ....---:-~-{ r 
(Mohamm~ Beigh)31--l 'Y 

J J ) Joint Registrar (Admn.) 

No £t> ~ 76 -8 11tf Dated: ('fJ-_ () 'r'dvl 7 ~·· '· \ 
/ { r ~--~ ---Copy forwarded to the: ~', \ 11..-· 

1. Principal District & Sessions Judge, Srinagar. ,.. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Shahzana Farhat Amin, Advocate 

...... for information and necessary action. 

,.,. \ -A~~ 
Joint Re~Admn.) ~ \ -\}-

c-~1 
. -~~ 

---~~ \ \V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \\ o/ 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No /?;,/ /., Dated (')')_\ 0! 1 'h 19 
It is hereby notified that vide High Court Order dated 'L '\ - \ 1..- L.o \ g 

Mr. Syed Mushtaq Ahmad 
S/0 Syed Mohd Nayeem 
RIO E/2, Old B.C. Road, Government Qtrs. Jammu 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~- t ~/~ 
(Mohamma~ ~eigh) ~ \ ....-\)...: 

J Joint Registrar (Admn.) 

No: So lr7a·-]6 /J.·P Dated: ~'l.-J o) JQ---!u \ 1 ~- L~ 
r r 1 · > 

Copy forwarded to the: · · ") \ \<"' 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. lVIr. Syed Mushtaq Ahmad, Advocate 

...... for information and necessary action. 

rl . \ ~ ~-------:{ ~ 
Joint Reg~dmn.) 2>\ .....-\ ).-
#k~ 

• ?II \tV 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ I~-\ s_· -Dated: C':)fJ_1 ~\ ,, ~' 9 

It is hereby notified that vide High Court Order dated '2-<f.12.2018 

Mr. Sawan Nayyar 
S/0 Sunil Nayyar 
RIO H.No.12, New Rehari, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-784/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Sawan Nayyar, Advocate 
...... for information and necessary action. 

,-,. ~ ~.-----:--
Joint Registrar (Admn.) 2\..-f y( &;-' 

~~~ 
~· '7' \\\/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \\'-' 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I~\~ 

It is hereby notified that vide High Court Order dated ·l q ~ t '2-- :2.-v l B 

Mr. Susheel Sharma 
S/0 Brij Lal 
R/0 Baradian, P/0 Kharodian, Tehsil & Distt. Udhampur 

... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~- ~. -A~~ 
(Mohamm~in. Beigh) 

No: s=o~ f'f}~b3~-(:/oated: 
I 1 1 

Joint Registrar (Admn.) 

()')_ •\ ,'blq c::::pr l\-~ 
---;;\ ,~ Copy forwarded to the: 

1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Susheel Sharma, Advocate 
...... for information and necessary action. 

~ rt . ~ -A 1\ ,...:, y -lt' 
Joint Reg~Admn.)j 

~h~ 
...--;;1\;v 



HIGH COURT OF JAMMU AND KASHI\tiiR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 0 ~ \ (!)\ t ~\ C4 
'\ ~, No: \ ~"" b 

It is hereby notified that vide High Court Order dated )...9.12.2018 

Mr. Sohit Lalhal 
S/0 Ravinder Kumar 
RIO Bani, Kathua 

has bean admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

k ·~ . ...--,. ~ ,~ -\t: 
(Mohamm Beigh)3 ,,....., 

1 \ \ Joint Registrar (Admn.) 

No: s-'6($'~·-~,?f'Dated: 6'---,a\_{)csYl ~~ 
Copy forwarded to the: _,, V),-
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sohit Lalhal, Advocate 

..... .for information and necessary action. ~ 

~ . "--' ~ '1 , ____ ,)---1 f( 
Joint Registrar (Admn.) 

~ J 
. ·~~ 

..,-- 1.,1 \ \v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \\\, 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ r:s'-\ S' Dated: 0 ')__ \11\\ ')-,. \~ 
It is hereby notified that vide High Court Order dated .:L9 ,_. Ll~ l.olB 

Mr. Showkat Ahmad Dar 
S/0 Assad Ullah Dar 
RIO Batwina, Bagwanpora, Tehsil Wakura, Distt. Ganderbal 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,.._,. \ . ~~\k 
(Moham~in Beigh~\ 

\ Joint Registrar (Admn.) 

No: 9b~f~t;'2/u1oated: c1>'L~ <>\4')W'j ~ ~ 
Copy forwarded to the: ~ \\\.--
1. Principal District & Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ganderbal. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Showkat Ahmad Dar, Advocate 

...... for information and necessary act~ion. ./~ 

r")' .-\v\f{ 
Joint R tAdmn.)JI 

~v 



HIGH COURT OF JAMMU AND KASHMIR AT JA~1MU 
(Exercising powers of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---L-/_?::>"'-~-----r-t/-- Dated ~ 'L I o \ 1 '\.g\ " 

It is hereby notified that vide High Court Order dated)_ ~.12.2018 

Ms. Shubika Sharma 
D/0 Vinay Sharma 
RIO H.No.ll, East Ext. Sec-lA, Trikuta Nagar, Jammu 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78812018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ 

.---, . ~ _. ~ -----:,~--\ ~ 
(Mohamm~in Beigh)~\ 

\ .l\. Joint Registrar _(Admn.) 

(3f}_~ 0\\~\~ ~ J \ ' 
-.!......-,,...,... 

Copy forwarded to the: ~-- -1 

1. Principal District & Sessions Judge, Jammu. ·?1 \)'...-
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Shubika Sharma, Advocate 
...... for information and necessary action. 

~ . ~ ~ ~----:;:\~ 
Joint R~Admn.) '.) 1 

~ 
'71 \ )v' 



HIGH COURT OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No \ ";::> '\:i: ';:, Dated: e'l 'L \ o \\'An\ '1 

It is hereby notified that vide High Court Order dated 2-9~\l- ~\~ 

Mr. Sanveet· Singh 
S/0 Nath Ram 
RIO Thana Dessa, P.O Gai Dessa, Tehsil Bhagwah, Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ' ~/ ,--, . ~ ~ ~\ ... ,)..--\6 

(Mohammad Yasin Beigh) 
1 \ \ Joint Registrar (Admn.) 

No: s:=0 ~ ~> l-~~r jLflOated: ~{) ___ 
1 

01 \,Q~.'h, ~- L\~ 
Copy forwarded to the: ~\ \ v---

1. Principal District & Sessions Judge, Bhaderwah. I 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Bhaderwah. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Sanveer Singh, Advocate 
...... for information and necessary action. 

rr· ~ --~ 
Joint Reg~dmn.)3\ -\r-\&' 

9\---L~ 
/f\\\v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\-\--,~~~L...'!~=--- Dated: c;':L\ ~ \ \ ')--!) '8 
It is hereby notified that vide High Court Order dated ')__ ~.12.2018 

Ms. Sanchi Gupta 
D/0 Yash Paul Gupta 
RIO H.No.222, Sec-6, Channi Himmat, Jammu 

... 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~- l _A~~cr 
(Moham~in Beigh)~ \ 

) \ ~ Joint Registrar (Admn.) 

No: !_;'o b ?>m-'"'> f' Jtf} Dated: L'J "'--~ "'q r;r. \ 'l ~ ~ 
Copy forwarded to the: " ?'I\,\.,/ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Sanchi Gupta, Advocate 

...... for information and necessary action. 

,. ~__.:~ 
Joint Registrar (Admn.) '3' ,..-1 ).- ..... , k' 

~~ 
~"'' Jl-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \:::,\\\ 
'l 

It is hereby notified that vide High Court Order dated )._ 9\12.2018 

Mr. Shubam Sharma 
S/0 Kishore Kumar Sharma 
RIO H.No.182, Rani Talab, Digiana, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-79112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

__;. ~~ r--,· -./ ~,;,y/\ 
(Moham sin Beigh) 

1 \ Joint Registrar (Admn.) 

No: 'S-bb')_~.-.1)..<1///oated: d"2-.) '\~ \~ ~:::--l~ 
,.,..,-- \ ---Copy forwarded to the: ~71 'l/ 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 
Mr. Shubam Sharma, Advocate 

. ..... for information and necessary action. 

- -----.:::;::::::--- . --' (/ 
r) - "'f ,_~ I C:> 
Joint:~~-- \( mn.)~) 

~- A,.~ 

-~\I\/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ '")_.. \ ~ Dated: 0 '"L\ b\~')=n'9 
' 

It is hereby notified that vide High Court Order dated 2.. q 12.2018 

Mr. Shubham Gupta 
S/0 Vipan Gupta 
RIO Village Kirpalpur, Tehsil Mandai, Disst. Jammu 

._ 

has been admitted and enrolled as an Advocate on the rolls of Jamm!:J and 

Kashmir Bar Council provisionally for a period of one year from t.he date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-79212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ ----~. ..-·4 - ~· i£'/ 
(Mohamm a·Sin Beigh) ':)I ,...f V 

f\. Joint Registrar (Admn.) 

No: ated: ~~ \ ~ \\ "JrnV~4, ~ Lt.-. ... , ' \ \ ~ 
Copy forwarded to he: ?,)1y 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Shubham Gupta, Advocate 

...... for information and necessary action. 

\\ ~ ----,.., . \___-.--i ----- . 
Joint Registrar (Admn.) () 1 .-f y ---{g 
~·~ 

-r,,\,v 



HIGH COURT OF JAMMU AND KASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order dated 2 9,12.2018 

Ms. Swati Choudhary 
D/0 lnder Singh 
RIO Amar Villa, behind BSNL Exchange, Upper Gadi Garb, Jammu· .. 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ....-

.---,. l ~/~\~ 
(MohammacrYasin Beigh~ 

\

Joint Registrar (Admn.) 

No: S:o ')_Y ~ ~ 'S:f }N6ated: !!:> ')._ \ o \ '""h \ '\ ~ J ~\ ::;:!'.>,. 

Copy forwarded to the: ~\ \ v 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court,Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Swati Choudhary, Advocate 

...... for information and necessary actio~ '~/ 

-::;::. - 1 r/ __...., • . ,....\)...- 15 
Joint Registrar (Admn.) ~' 

~~ 
,~\rv-



HIGH COURT OF JAMMU AND KASHIVIIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \')..,~\ Dated: C~\ ~\J,~\g_ 

It is hereby notified that vide High Court Order dated 29~12.2018 

Ms. Supriya Pandita 
D/0 Ramesh Kumar Pandita 
RIO 51, Extension, Janipur Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: ~6(j_S:I)_-S'\\cf Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Supriya Pandita, Advocate 
...... for information and necessary action. 

J~; R~(,\~m:(-3\~:=-~ 
~··· L \..::tl\--

~,,11/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 6 ~ \ ~\ \ (}:o\ 9 
\ \ 

It is hereby notified that vide High Court Order dated :2.9.12.2018 

Ms. Sonika Majotra 
D/0 Bishan Dass 
RIO Meshlan, P.O Rattian, Tehsil R,S. Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-795/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . ~ 

~ . ~ __ ,,·y~l~ 
r-J• ~ 3\~ 
(Mohammad Yasin Beigh) . 
Joint Registrar (Admn.) 

No: '!;; C'J 'l..J.}:;~c,;jt.p Dated: l?l 'L \ Cl ~ ~~ '1 ~ \.l-:t,.. 
Copy forwarded to the: ~\f).-
1. Principal District & Sessions Judge, Jammu. ? I 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Sonika Majotra, Advocate 

...... for information and necessary action. ~ 

r~· ~ _.-1 ~ ~\),1&' 
Joint R~Admn.y'J \ 

~··· L\~~ 
/~''')/ 



HIGH COURT OF JAMMU AND KASHlVIIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~-~~ Dated (") ~I o\ ''A-t.\~ I ~, 

It is hereby notified that vide High Court Order dated 2. q 12.2018 

Mr. Sarfraz Ahmed 
S/0 Allaha Ditta 
RIO Villa~e Chhajla, Tehsil Mankote, Mendhar, Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-796/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

__,. n -~r 

No ~(ll?=~ ~~6~pated 
Copy forwarded to ,t e: 

(Mohamm~eigh) ~ \ ..-\ 
\ Joint Registrar (Admn.) 

('/1-\ ~1\ trn\9 ~ 1 \.~ 
' l ) ~~-T" 

---~, p . ...-

f Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Sarfraz Ahmed, Advocate 
...... for information and necessary acti , 

~· ~ 
Joint Regis rar (Admn.)-~ \r\ Y '6 

c~~~ L~ ~ ,,_.,.... --
----~~ ..--- ~\ \ 'v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sed ion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ "":J 'l J Dated tJ '1_ )11 !)2-o 1 1 

It is hereby notified that vide High Court Order dated 29.12.2018 

Mr. Sanjeev Kumar 
S/0 Sh. Durga Dass 
R/0 Godher Khals~1, P/0 Bhambla, Tehsil & Distt. Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-79712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

......,. I ~/~10 
(Mohamm~;n Beigh) 
Joint Registrar Mdmn.) 

No !:/ 1<>1- ~ IL· e Dated c!l4ldt\ 'h\9; ~ w Lu 
Copy forwarded to the: ~) \ 
1. Principal District & Sessions Judge, Reasi. ""' I 1'1 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Reasi. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sanjeev Kumar, Advocate 

...... for information and necessary actihon. ~~ 

('"I' Lt -dl-1 t.j 
Joint Re Admn.)O 

~ L 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ 'L'~ \,j Dated: 6 ')__ \!:!I I 'hl1 ~ 
It is hereby notified that vide High Court Order dated .2-9-12.2018 

Ms. Saliqa Sheikh 
D/0 Masood Ahm~ Sheikh 
RIO Passri, Bhadenvah, Doda 
AlP 5-A;Lane No.2, Bwani Nagar, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-798/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. ~ 

____,. \ ~ ~ 'J1 ..-1 ;._ -1 K 
(Mohamm~~ Beigh) 
Joint Registrar (Admn.) 

No: ~o'l-!o-7£/L·f-Dated: 0 ')__\\ \ ~1 'l ~ }, 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Saliqa Sheikh, Advocate 

...... for information and necessary action. , 

.... l__--, ~~f( 
Joint Registrar (Admn.) ~ \..-\ V -
~/j ....., 

/ ·'-\~::~:\ 
--~ 1'\\v 



HIGH COURT OF JAl\1MU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council umll•r Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I J-_)3 s= Dated: 0 ':>- \ 0\\ ";h, I '] 
l 

It is hereby notified that vide High Court Order dated )-<i 12.2018 

Mr. Suveer Sharma 
S/0 Ram Saroop Sharma 
RIO H.No.66, W.No.13, Tehsil Haveli, Power House, Poonch 

... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-79912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ~ / ~k' 

,-,. ':)\r\Y 
(Mohamm Beigh) 

\ \ 

Joint Registrar (Admn.) 

No: D ')._~{,-~~bloated: ~')_ l a ~ 1)-o\'\ ~ ],1,.--f'>.,-
CopyfonNardedtothe: ~~ 
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Suveer Sharma, Advocate 

...... for information and necessary action. _.....,.. 

r-,~ \ A ~~~\k 
Joint Re~fiAdmn.) ~\ 

~~~ 
::--- ~:,co.\-~ 

,....--:, 
.... }' \v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \<)7\ 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J :L & b Dated: t> ~ \ C> \ ~ 'J-..\~ 
It is hereby notified that vide High Court Order dated )_ 9t 12.2018 

Mr. Sumit Khajuria 
S/0 Kuldeep KJ1ajuria 
RIO 57, Keran Ban Talab, Jammu ... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,-,~ \ -~~,·)...-~t 
(Moham.~n Beigh)'0' 

\ 

Joint Registrar (Admn.) 

No: ~o 2-.8 :L· 'in l HDated a')_\ ~\ ~ \ o, ~ L 
Copy forwarded to t~e: 1 

' . 

1 

~v"" 
1. Principal District & Sessions Judge, Jammu. ~ '\' 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Sumit Khajuria, Advocate 

...... for information and necessary action. 

~- \ -~~~ 
JointR~mn.) 1))--tv 

~J =-- - ~\-::1.'>· --,,\I v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
L ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~~ Dated: Cl)_\o\\")co\ ~ 
\ 

It is hereby notified that vide High Court Order dated )... 4-12.2018 

Ms. Shabnam Singh 
D/0 Raj Singh 
RIO Ward No.15, Patel Nagar near J&K Bank, Kathua 

... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. k /~~ 

,.--, . ~ \ r\ y 
(Mohamm Beigh) 

\ \ 

Joint Registrar (Admn.) 

No: -:;-o')._%'il-93/~t_ Dated: C'l"-,o\, lin>\:'\_ ~ Ll~ 
Copy forwarded to the: --:;;,\ ,.>---
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Shabnam Singh, Advocate 
...... for information and necessary action. 

,--, -~ ~ ____.-:---ll/ 
Joint Regtstrar (Admn.) -31 ...--{ r I 0 

~J 
/ ~ 

.,.,?11\V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ~~' 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\-\-,l~~.;,...L....l..~..J__- Dated: ~'":L\ ~\\,n\~ 
It is hereby notified that vide High Court Order dated £'1,12.2018 

Mr. Shahzada Saleem 
S/0 Mohd Shafi Shah 
R/0 Gulshan Colony Allochi Bagh, Srinagar 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' ~~ ......., . \..__..../1 1""1 ' ..... , y !C> 
(Mohammad Yasin Beigh)...) 

1 \ \ Joint Registrar (Admn.) 

No: S:CJ')_"f~ -97prbated: t:l')_,o\:h \'\ ~ j 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Srinagar. ~' 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Shahzada Saleem, Advocate 

...... for information and necessary action. ~ 

~- ~~ ~, ..... \y~ 
Joint Re .. gistrar((~dmn.) 

c#----~, 
---~ "tl'' 1/ 



HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 5R of ihe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --\\--"'~~2~'1,...--- Dated: ~ '::L \ ll ~'ho \ ~ 
It is hereby notified that vide High Court Order dated )_ ~~ 12.2018 

Mr. Tajamul Nayeem 
S/0 Ab Rasllid Bhat 
RIO Khana Gund, New Colony, Aripal, Pulwama .. 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
~n Advocate is ordered there before. 

....,. \____.-.. ~~K 
(Mohammad Yasin Beigh) 

No: ~C)?.:> 00 - s-/J_. P Dated: 
\ \ Joint Registrar (Admn.) 

C)')_ ~\ ~\~, ~ l\ ) 

Copy forwarded to the: ---~ ~~,,p.-

1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Pulwama. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Tajamul Nayeem, Advocate 
...... for information and necessary action. 

/'). 0~~~K 
Joint Registrar (Admn.) 

~···L.~ 
................. , ):1 ,y· 



HIGH COURT OF JAMMU AND KASHMI~ AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ '2... q <!:> Dated: () ':L \ 0 ~ ' ':b:,) ~ 
It is hereby notified that vide High Court Order dated 2-~' 12.2018 

Ms. Tasleem Bano 
D/0 Sadiq Ali 
RIO Malil<. Market, Channi Rama, Shanker Nagar, Jammu 

.... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL .. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

.~___;-~ .---, .. ....,-- 1)''\Yr I~ 
(Mohamma asin Beigh) 

\ \Joint Registrar (Admn.) 

No S: 0 1c {, -llJl-f'bated: Cl ')_ ~ 0\ ,b\ ~ ~L ~ _ 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Jammu. ;, 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J & K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Tasleem Bano, Advocate 

...... for information and necessary action. 

r{_l ~~ 
Joint Reg~mn.)') l-1 y -J f( 

~ 
~\>;/ 



HIGH COURT OF JAMMU AND 1\ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~S \ 

It is hereby notified that vide High Court Order dated 1~.12.2018 

Mr. Ummar Ayoub Qazi 
S/0 Mohd Ayoub Qazi 
RIO W.No.S, Mohalla Gazian, Dara Dullian, Tehsil Haveli, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80512018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. k ~~ 

,--, . f) y\Y~ 
(Mohamm n Beigh) 

No: 

\ Joint Regist. rar (Admn.) 

(!)')_ \ (') ~1 ~ ~ ),_\---e. 
Copy forwarded to the: ----~ ,...-
1. Principal District & Sessions Judge, Poonch. "?' \\ v · 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Ummar Ayoub Qazi, Advocate 

...... for information and necessary action. , 

,.--,. \ ___.. ..---~ 
Joint Re~srra;(Ad~n.) ':) , ...... 1 ). . ...- '~ 

~L~ 
~ -1,\\\V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No \:;}-\ \5 Dated 0 rt, \ "\ \ 'YJ:,\ "'j 

It is hereby notified that vide High Court Order dated 12.2018 

Mr. Urgain Dorjay 
S/0 Tundup Paljor 
RIO Urfi Pipiting, Tehsil Zanskar, Distt. Ka•·gil 
A/P Tala6 Tillo, Shanker Vihar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional 
/LL.B Degree Certificate from concerned University and verification of his/her 
character and antecedents from CID. His/her name has been entered under 
serial No.JK-80612018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~~-19 .,.....-,- OJ... 
(Mohamma Beigh) 

~-J. \ Joint Registrar (Admn.) 

No cSo ~ f ~-?.fbated: Cl "c, \ !I I~~~ '\ G~":\'''=-1\ 
Copy forwarded to the: ~' '1 
1. Principal District & Sessions Judge, Kargii/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kargil. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Urgain Dor·jay, Advocate 

...... for information and necessary action . 

..-,. t . __;,.~,~ 
Joint Re~(Admn.) 

~-\~'~ 
~t1 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated 0 :L \ o \\ '§<:.\~ 
It is hereby notified that vide High Court Order dated 12.2018 

Ms. U j ala Tabassum 
D/0 Shabir Ahmed 
RIO V.P.O, Sialna, Tehsil Ramkot, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80712018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

' .~~~ ...--,. /~ '))""' y '6 
(Mohammad Yasin Beigh) 

\ 

Joint Registrar (Admn.) 

No: S6?:,lS-2j /lfoated: ~:L-:-\ ~\-~\9 ~ J~\\.-.'-. 
I \ ) -, '-?"' ~· 

Copy forwarded to the: '?\\\1...--
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Ms. Ujala Tabassum, Advocate 

...... for information and necessary action. ~ 

~ · ~ ~,r-1 ).,-ft 
Joint Reg1strar (Admn.) 1J 1 

~b-
'"'y'\ \ )/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 :?::,\ ')......_ Dated: <!:> ')_ \' \'in,.\ ~ 
It is hereby notified that vide High Court Order dated '1. 9.12.2018 

Mr. Vaasu Vilakshan Pachnanda 
S/0 Upender Kumar Pachnanda 
RIO H.No.408, Sector-S, Channi Himmat, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-808/2018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. . _____-

,.--,. ~ -~~-y>\k 
(Mohamm~ Beigh)Q\ · d Af'\l \\A~~in~t Regi~dLmn.) 

No: ~4lto--Y. l~Dated: u 1--__ · cro'-_ -~ 
----~~~~~-+ ~ 

Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Jammu. ~\ \\ '\.. ...... 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Vaasu Vilakshan Pachnanda, Advocate 

...... for information and necessary action . 

. ' _.~~ Joirit Reg~·n.) ~' ...-l 'Y 

~ L~' ~ 
l'''l/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S\\ Dated: C ~\ \\ I'K \' 

It is hereby notified that vide High Court Order dated 2...~.12.2018 

Mr. Vipul Sharma 
S/0 Kulbhushan Sharma 
RIO H.No.106, Padha Street, Purani Mandi, Jammu 

... 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80912018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

t - __,_;-...----:-:;&: 
(NJoha.mm~ Beigh) 'Jl..-1.)..: 

.I \ \ Joint Registrar (Admn.) 

No: 5:'CJ ~ 3 4 -"';flt' Dated: Cl'L-_1 \~ 'b, '{1 ~ J.
1 

__ 

Copy forwarded to the: -;~·:,-~: 
1. Principal District & Sessions Judge, Jammu. "" 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, J&K High Court, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the 

website. 
6. Mr. Vipul Sharma, Advocate 

...... for information and necessary action. 

~ . ~ ~-----=-:;( / 
JointReg~mn.) J),..l)- I~ 
~{ 

~\.-:~ 
-~\tv 



(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\,__~=~---~;-,-1'"1=--- Dated: <!l ~ \ 6 \\ ~ \ 9, 

It is hereby notified that vide High Court Order dated dated 12.2018 

Ms. Versha Anthal 
D/0 Deepak Chand 
RIO Ladhwal House, Batote, Ramban 
AlP Sec.3, H.No.4, Pandoka Colony, Plaoura, Jammu 

... 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81012018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,-,. \ -._r-~/ .,,,6) 
(Mohamm~n Beigh) Oy-0 
Joint Registrar (Admn.) 

a":-,\ o\\ %19 ~ ~ 
Copy forwarded to the: ,_ \' \, 1 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3.. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5-. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Ms. Versha Anthal, Advocate 
...... for information and necessary acti~n. / .-----:i)\ -fl 

,..., .. \..._.......--' o); 
Joint Registrar (Admn.) 

~J 
~ )"" ,,, l '9 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROI_jLMENT 

N 0 T I F I C A T I ON 

No \ ~\ e Dated: t':'> ~\c\\'§N~ 
It is hereby notified that vide High Court Order dated ')_'4, 12.2018 

Mr. Vishal Kumar 
S/0 Varinder Kumar Bhagat 
R/0 P.O Nodi Nala, lndrala, Tehsil Tathri, Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81112018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

,_,. r __ ~-!\\~ K 
(Moham~i~ Beigh).? 

~ J Joint Registrar (Admn.) 

~ 't>~\~~ ~ L~. -PI \ I i\.--··-Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Doda. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Vishal Kumar, Advocate 
...... for information and necessary action. 

,_,. ~ ~~~/ 
Joint Re~dmn.)~ ,...-1 VI~ 

~/I 
},,_;\.---~ 
~-
. ?pii1\V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~o9] . \ Dated: 0 'L\o \\"ro\ =\ 
It is hereby notified that vide High Court Order dated )..q,12.2018 

Mr. Vikas Badhoria 
S/0 Shobha Ram 
RIO Village Amowal, TehsilVijaypur, Distt. Samba 

..._ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-81212018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

No: §'oft2'2--':>7lt6ated: 
. . I 

Copy forwarded to the: 
1-. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President District Bar Association, Samba. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Vikas Badhoria, Advocate 
...... for information and necessary action. 

J~;Rek.d~~~ 
~·h? 

7'\'v' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No J?, o?, Dated: 6 '::L \ (")~ b>-o{ { 
It is hereby notified that vide High Court Order dated J_~. 12.2018 

Mr. Yaweer Ali Mir 
S/0 Gh. Hussan Mir 
RIO Patwaw,Budgam .. 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81312018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

r ~~v 

No: 

r-~ . ~ r-t --\Y\ lY 
(Mohammad Yasin Beigh).;] \ 

/ 

Joint Registrar (Admn.) 

(!)f)_ DffcpLJ ~I· 
r'!~ u~ 

Copy forwarded to the: -?, \\ 1,..f' 

1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Budgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Yaweer Ali Mir, Advocate 
...... for information and necessary acti~. ~ 

1'1 . --\ fl 
Joint Reg1s rar (Admn.)"J \..-f)_.; C:::, 

~b 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

[~~~R~~t~~~L 
N 0 T I F I C A T I ON 

No: \ '"::, 0 4= Dated: 6 'J._ I t> \ J 'h.\ "j 

It is hereby notified that vide High Court Order dated 2-Cf,12.2018 

Mr. Zeeshan Tariq 
S/0 Mohd Tariq Malik 
R/0 Daraba Juzvi, P.O Samoi, Tehsil Surankote, Distt. Poonch. 

~ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81412018 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

~ __. ~ ------=--;. / 
(~~m~i~ Beigh) 31.-1 )-~ 

\ \ 

Joint Registr~~Admn.) 

~*-, e \r:rc' 9, ~ .L\--·f ... ;,...-----Copy forwarded to the: ~-.;:7, \11..--
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, .Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the 
website. 

6. Mr. Zeeshan Tariq, Advocate 
...... for information and necessary action. 

~ _:_----
.,..----,- \ --.-\ .._...,.. --- . 0/ 
Joint R~s~cu (Admn.) ~\...-f :vr1o. 

<... --.o\:-- .. \ 
~ J.--• .\---"1D-.-_ ... --.: ... - ~ 

<''.-} \'' ,_; 


